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THE DEPUTY CHAIRMAN : Now
that matter is over.

As suggested, now we are not taking

up Special Mentions. We are going to
take up the GATT discussion. Mr, Jai-
pal Reddy, your name is first.

If the House acgrees, we can adjourn

now for lunch, half an hour ahead, and
resume the discussion after Iunch.

SHRI S. JAIPAL REDDY (Andhra
Pradesh) : We «can dispense with the
lunch hour.

THE DEPUTY CHAIRMAN : Why do

vou want to dispense with the Iunch
hour ?
DR. BIPLAB DAS GUPTA (West

Bengal) : How long will we continue 7

THE DEPUTY CHAIRMAN : That
deper.ds on how soon we finish it .
(Interruptions)

What I was suggesting is that we will
have one hour discussion. Then we will
have one hour lunch break. So, it is
better. . .if the Minister agree that we
have lunch hour now ?

THE MINISTER OF COMMERCE
(SHRI PRANAB MUKHERJEE) : In
fact, the day before vyesterday when 1
suggested that we would like to finish it
before lunch dispensing with the lunch
hour, at that time I was under the
impression that the issue would be taken
up in the 1ok Sabha. But because of
the sad demise of a Member, as the Lok
Sabha has adjourned, I have no problem
if we have the normal transactions. But
I would request if you could finish it at
least before 5.

THE DEPUTY CHAIRMAN : That

we wounld do, but what T was suggesting
was we have onlv half an hour to the
lunch-break and if we adjourn half an
hour early and resume at 2’ O clock, that
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The House reassembled after lunch at
two minutes past two of the clock |

The Vice-Chairman (Shri Shankar Dayal
Singh) in the Chair.
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V. NARAYANASAMY (Pondi-

SHRI
cherry) : Mr. Vice-Chairman, where is -
the point of order ?

SHRI SATYA PRAKASH MALA-

VIYA : Mr. Narayanasamy, you are not
in the Chair. I have not yet completed.

THE VICE-CHATRMAN (SHRI SHAN-
KAR DAYAL SINGH : Mr. Narayana-
samy, I would request you to kindly take
your seat.

SHRI V. NARAYANASAMY : Kindly
hear me for a minute.

SHRI SATYA PRAKASH MALA-

VIYA : Mr. Narayanasamy, fortunately
you are not in the Chair. Let me

complete. ¥ f3xw ag w1 fF wfawfog =

. i
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SHRI S. JAIPAL REDDY : The point
our friends and I are trying to make is
this. The Commerce Minister made a
statement on behalf of the Government
and, naturally, on behalf of the Central
Cabinet. If a semior member of the
Central Cabinet is not in agreement with
it and if he chooses to air his difference
of opinion in public, can we tale it that
this is the view of the Government at
all ? Was the matter discussed in the
Cabinet ? Was the Cabinet kept in the
dark ? Who authorised Mr. Pranab
Mukherjee to sign at Marrakesh ? That
is the question.

THE MINISTER OF COMMERCE
(SHRI PRANAB MUKHERJEE) : Mpg
Vice-Chairman, Sir, I would like to clarify
the position which has been referred to
by Malaviyaji, Reddyji and some other
friends. Even if they study the state-
ment which appeared in the name of the
Human_ Resource Development Minister,
they will find that he himself has said
there that this was decided in the_ Cabinet
and he shares the joint responsibility. He
explained in the statement or the news
item which appeared why he did not ...
(Interruption).

SHRI S. TAIPAL REDDY: Cabinet
Sub-Committee.

SHRI PRANAB MUKHERJEE : I am
coming to the position of the Cabinet
Sub-Committee. He himself has said that
it is a joint responsibility and it was
decided by the Cabinet. When somebody
asked him whether he disagreed with it,
he said that there was no question of

“+[ 1 Transliteration in Arabic Script.
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that. That news item has appeared in
various newspapers and I myself have
read it. Some news item appeared in the
Press that he was supposed to speak in
Lok Sabha and there was a lot of specu-
lation in the Press. He wanted to clarify
why he did not speak in Lok Sabha. But
it is not that he disowned what has been
done or that it is not a Cabinet decision.
So, I would like to inform Shri Jaipal
Reddy, “Of course, it is a Cabinet
decision and I was authorised by the

Cabinet to do it.” Otherwise, what is
my locus standi to put ‘'my signatures
there ? Nobody is coming out of that.

Mr. Arjun Singh is very much a part of
it. So far as the Cabinet Committee is
concerned, there is a history. The
Dunkel Draft was available in 1992. A
Cabinet Committee, under the Chairman-
ship of the HRD Minister. was appointed
to have discussions and, in fact, I have
got a list of the persons with whom
Mr. Arjun Singh and a group of Ministers
interacted. It is a long list. A large
number of people including the represen-
tatives of various apex industrial bodies,
individuals, Members of Parliament, the
leaders of the Opposition, met him and
expressed their views. In fact, a one-
line recommendation was made by a
group of Ministers that it should be dis-
cussed in the House and as I mentioned
earlier, from the side of the Ministry of
Commerce, Wwe gave as many as 17
notices to raise the discussion. But un-
fortunately, the discussion, in that sense,
could not take place before December
1993 and what the circumstances were
are known to all. Mr. Arjun Singh
referred to another round of discussion
in yesterday’'s Press statement. Perhaps,
some Members are mixing up the two
sets of recommendations. What he re-
ferred to is this. He wrote me a letter
and that has also appeared in the Press,
seeking certain  clarifications and these
clarifications are mot of his own. These
points were raised by someone who got
in touch with him and he wanted to
have clarifications from me and I sent
the clarifications. In between, he had
gone to Egypt. After coming back from
Egypt, he got it. That also has been
referrea to in the Press statement. There-
after it was suggested whether, before the
meetings of 29th and 30th in Lok Sabha,
there could be another round of discus-
sion with the political parties. But he
himself has mentioned it that within the
time available at that point of time, it
was not possible to have discussion with
the leaders of the Opposition. This ia
the plain and simple position. It is not
a question of violating any principle of
joint responsibility. So far as discussion
with the political parties is concerned,
the hon. Members will agree with me
and that information also I shared with

"him that in April 1993, in response to

an announcement made on the floor of
this House by my predecessor, 1 e_aid'lhat
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we would like to have a discussion with
the major political parties to which
Mr. Swell had taken some exception. He
said : “Why did you make a distinction
between the major and the mino:
parties 7 But the fact is that I had
invited all the major parties and except
the BJP, everybody responded to it and
they came. Persons like Mr. Surjeet,
Mr. Sita Ram Yechuri, Prof. Madhu
Dandavate, Shri George Fernandes, had
come to have discussion. It is not that
they agreed to our viewpoint or we
.agreed to their viewpoint. None of them
agreed with our views nor did we agree
with them. But discussions took place.
Even after that, I first wrote to the Chief
Ministers in January, sending a copy of
the final Act, requesting them to let me
know when it would be convenient to
them and I would be prepared to discuss
the matter with them. Some issues relat-
ing to the States also came up. Aftez
that, again I wrote to them on 2lst
March, that before I went to Marrakesh,
1t would like to have a discussion  with
them. Some of the Chief Ministers
respondend and in fact, I had discussions
with four, five of them. Some others
had sought a little longer time and
according to their convenience and my
convenience, a date will be fixed. Some
of them have suggested that there can
be an NDC meeting and as for the NDC
meeting, Mr. Vice-Chairman, as you are
well aware, though I have something to
do as Deputy Chairman of the Planning
Commission, 1 have nothing to do as the
Commerce Minister. Thank you.

SHRI S. JAIPAL REDDY : Mr. Vice-
Chairman, we are discussing this subject
for the fourth time in recent memory. 1
participated three times earlier. It shall
be my endeavour not to cover the same
ground as I had traversed earlier.

Now, from the vantage pcint of the
post-Marrakesh  scene, the Uruguay
Round since April, 1989 appears to be
a sad story of incremental economic
ageression—may I repeat ‘incremental
economic aggression'—on the part of the
developed countries, North, and increasing
political withdrawal on the part of the
developing countries which are today
known as South. Why do I say this?
The US.A. began to mount pressure on
all the developing countries, in fact, at
that time, including the EEC, from 1982
onwards. Why did the U.S.A. begin to
‘do this in 1982 ? The US.A. by 1982
had lost its competitive edge in_manu-
facturing sectors such as automobiles etc.
Tt still had world leadership in the
services sector, in intellectual property
rights. So, the United States wanted to
‘etrieve what it had lost in the area of
‘goods by extending the scope and pur-
view of GATT to services, TRIPS and
‘Wwhat ‘you have. 1 must say, in fairness
to our Governments which were there at
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that time including Cengress-(I1) Govern-
ments, stood their ground firmly, consis-
tently, I would say even vehemently,
between 1982 and 1988, December. We
did not budge an inch. We might have
sometimes beaten tactical retreats during
those years. But, alas! it was in April,
1989 at Geneva that the Government of
India beat a strategic retreat. Omne does
not know why it happened. It allowed
the TRIPS to become an integral part of
the new GATT Law, what is today known
as GATT—94. Why did this happen?
The explanation of the Government on
the sly is that Brazil which had stood by
us 1n the previous years, developed, cold
feet ; and we therefore. had no option.
But the sources in Brazil say, it was
India which had all along assumed the
leadership of the developing countries
and which threw in the towel in April,
1989. And sincé April, 1989, it has béen
a case of vacation of our own ground in
instalments, and consequent advance by
the U.S.A. and other developed countries
in_ instalments. After 1989, a lot of
thbings kept on happening behind the
scenes. Our Government, both of Rajiv
Gandhi and others, even after that tried
to retrieve the ground. But in December
1991 the then Secretary-General, Arthur
Dunkel, who is a Swiss, I am told—as
1 said, his name is to be pronounced as
Dunkel, whatever that might mean—
brushed aside al the serious objections of
the southern countries and produced a
text out of his hatt He did not do so
from nowhere. He did so in deference
to the sentiments and views of the USA
and other developed countries. When the
Dunkel Draft came to our country, what
was the reaction of the Government ?
The Government tried to adopt an ost-
richlike attitude to begin with. It hid
its head in the sand of shame. It was
not to be seen or heard anywhere. For
full one year people like us were crying
in the wilderness. Mr. Dinesh Singh,
who was then only a Member of Parlia-
ment, who was the Minister of Com-
merce in April, 1989, was among the
first to protest against the Dunkel Draft
Text. He is now the Minister for
External Affairs. He, of course, main-
tains a golden silence now. Then public
opinion in this country was mobilised in
a big way. The Government then began
to react in a contradictory fashion. First,

it said, “We have no option. We cannot
live without GATT.” The second re-
action was, “Well, you read the Text

properly. You look at the fine print. It
is not after all so bad.” The third was,
“You read more carefully. It is, in
fact, very good.” There was this ambi-
guity, ambivalence, in the attitude of the
Government because the Government on
this question suffered from a gigantic
guilt complex.

After that we come to 15th December,

1993, the fateful day when the Dunkel
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Draft Text, with some modifications,
came to be transformed into the final
Act of GATT. The present Secretary-
General, Mr. Peter Sutherland, described
it as ‘“a defining moment in history™.
Surely, a defining moment in history for
the ground of countries to which he
belongs. It represented a total victory of
the North over the South.

Now, apart from hailing the so-called
final Act of the GATT, the Government
did something else. The Government
agreed to have the link betwecen trade
and environment discussed by including
the same in the work programme on
December 15, 1993, This was over and
above the final Act of the GATT.

Mr. Vice-Chairman, 1 charge this Gov-
ernment with betrayal of the nation. I
charge this Government with breach of
faith. I charge this Government with
having kept Parliament in the dark on
the question. I would like to know in
what statement and through what com-
munique the Government has taken the
nation or Parliament into confidence in
regard to this link between environment

Statement by

and trade. I came to know about it
only two days back. 1 expected the
Commerce Minister to make a reference
to this in today’s statement. Ie has
deliberately, scrupulously, of course, in-

telligently avoided

y referring to it. ‘This
is a typical

example of the clandestine,
conspiratorial, cloak-and-dagger fashion
in which the Government of India hLas
been approaching this subject.

Before our Minister went to Marrakesh,
we did some sabre-rattling and we in-
dulged in a bit of theatricals. We had a
G-15 meeting. We had the ESCAP
meeting. We boldly announced that we
would oppose all non-tariff barriers. But
what happened at Marrakesh ? 1 expected
more from Mr. Pranab Mukherjee. He
is one of our most experienced Ministers,
I don’t know why he failed himself at
Marrakesh. At Marrakesh, the Chairman,
in his concluding remarks, said that the
guestion of linking international trade and
labour standards had been raised. The
Chairman also said that the Preparatory
Committee would discuss it. It is known
as PREPCOM that is the Preparatory
Committee of The World Trade Organi-
sation (WTO) ? I have gone through
the papers supplied by the Government.
1 did not find the long form of WTO
in any of the papers. On the 15th
December, 1993, the expression was
‘MTQ’, Multilateral Trade Organisation.
This was the
Dunkel. 'This was the expression adopted
by GATT on the 15th December, 1993.
But suddenly, the Americans felt that
this word ‘M’ is not good. I don’t know
why the Americans have allergy to the
word ‘M’ and why they are so senti-
mhsatally attached to the word “W’.  They
mistake America for the world. That is
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the reason, perhaps. This ‘WTO’ name
was nect adopted at any meeting yet. We
have all come to adopt it. Now, we are
finding ourselves as members of the
World Trade Organisation. It is not a
very substantive point, Mr. Vice-Chairman.
But I am making this point to show how
completely the WUSA is dominating the
proceedings of GATT. Earlier, the con-
ilict in the world was between the East
and the West. The East was represented
by the communist Bloc. The West was
represented by the capitalist bloc. That
conflict was ideological, political and
military. That conflict is no longer there.
We are not a Third World Country
because the Second World does not
any longer exist. Today, the conflict
is between the North and the South,
between the developed countries and the
developing  countries. This conflict, Mr.
Vice-Chairman, is primarily, esseniially,
economic. There are many people in
this country who belicve that liberalisation
and globalisation will lead to increase in
employment mcrease in investment by
the mulinationals in this country. They
are living in a fool’s paradise. They are
at best living in the world of the Eighties.
They should read the inaugural address
delivered by Mr. Bill Clinton when bhe
Lecame the President. He said categori-
cally that America would export goods
and not jobs. America is trying to get
your markets opened up for their goods.
America is not going to decrease its own
employment potential. Now the develop-
ed countries are unashamedly adopting
double standards ; one for themselves and
one for us. Recently, I came across a
very interesting and pathetic news item.
In the UN Peace Keeping Force, if a
soldier of a developing country dles he
should be paid less compensation than
the soldier of a developed country. It is
a typical example of the dual treatment
that they want to subject the developing
countries to. Keeping all this in view,
I would say, the Marrakesh meeting
which was attended by our Commerce
Minister—he certainly spoke very boldly,
but could not act boldly—is another nail
driven into the coffin of the original
GATT. Tt is also another nail driven into
the coffin of sovereignty, the sovereign
economic space of India and other deve-
loping countries. - It is another major
disaster in a series of disasters that have
been befalling our country and the other
Southern countries since 89 April. Mr.
Vice-Chairman, we are often told by our
learned Minister and the more learned
spokesmen of the Government outside,
that =2ll our criticisms are based on
imaginary fears. Is this true ? All our
criticisms are in fact based on the nego-
tiating positions that the Government’s
team took at GATT. All the positions
that we are taking here were the positions
taken by our Government at GATT with’
the difference ‘that our Government's
team put across these position with
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greater force, with greater emphasis than
what we are able to do as non-specialists.
Then what went wrong? Do 1 find
feult with the Government for not taking
a stand ? No. I compliment the Govern-
ment for having taken a correct stand at
every important turning point. But the
problem with this Government was that
1t had conviction, but it did not have the

courage of conviction. It did not have
the political will. When you go to a
negotiating table ... (Interruptions) ...

SHRI ASHOK MITRA (West Bengal) :

You are granting too much tg this
Government.

SHRI S. JAIPAL REDDY : I take the
bint from Mr. Ashok Mitra. But I am

trying to be charitable and generous.
The point that I am trying to make is
that our Government, while taking nego-
tiating positions, did not draw the Magi-
not line saying, “If you crcss this,
we shall not agree.” You did not draw
the line at all. You were only arguing
academically. Now, in the Chairman’s
statement which has been referred to in
the statement made by the Minister, the
link between labour standards and trade
has been included in the work programme
for the Preparatory Committee ; the Pre-
paratory Committee will discuss it. T am
told that. The statement further adds
that the Ministers have taken note of it
This means that the Chairman made his
conclunding remarks with the prior and
full consent of the Government of India.
Now, Mr. Vice-Chairman, why is this
Government aHowing the GATT-47 to be
buried ? There is Article 1 of GATT
under which any decision has to be
agreed to by everybody because GATT
is an agreement and not an organisation.
You allowed Article 1 which is read with

Article 30, to be given a clean burial.
Why did you not, at Marrakesh, insist
upon the meeting of contracting parties

in regard to amendment of Article 1?
Now, in a new organisation that is to
coeme into being, any article can be
changed by a two-thirds majority. It
means that GATT will no longer remain
an agreement but it will become as an
organisation. Any member can now be
expelled by a three-fourths majority.
Farlier, the rule was that any decision
had to be necessarily unanimous. Every
contracting party, even a Timbuctoo, if it
was a member, had an implicit veto.
Today that is not the case. So, why did
you allow Article 1 to be demolished ?
And, in fact, if we read the statement of
the Minister which also contains some
remarks of the Chairman, I find many
disturbing things apart from the links
between labour standards and international
trade. Trade and competition policy is
another new thing, over and above the
final act of GATT. At a time when you
are finding it difficult to swallow the final
act of GATT, the developed countries arc
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trying to thrust a few more things on
you and your mouth is so wide that you
are able to swallow them too. Trade and
competition policy means that we, as a
nation, will not be able to determine our
competition policy. Now I wish to refer
to the last sentence of the statement
made by the Chairman which says:
“...the link between trade, development,
political stability and the alleviation of
poverty, and unilateral or extra-territorial
irade measure.” Firstly, I must confess,
Mr. Vice-Chairman, Sir, I do not under-
stand the implications ; I think our senior
friend, Dr. Ashok Mitra, will be able to
throw some light. Also, our Minister
should certainly be able to throw light
on it. I suspect that it is about a good
Government. I do not know whether
WTO, at a future date, will be able to
object to defections that the Congress
Party had been able to introduce in this
country. I am not speaking without this. I
will try to draw the attention of the House
to an article. (Interruptions) ...

THE VICE-CHAIRMAN (SHRI SHAN-
KAR DAYAIL SINGH) : Mr. Reddy,
here T want to tell you one thing. We

are here seeking clarifications on the
statement made by the Minister. We are
not discussing the siatement. We are

here discussing under rule 251 and not

under rule 167/.

SHRI M. A. BABY (Kerala) : Sir,
may I draw vour attention? On this
matier, we had a discussion. There was
a consensus that though the Minister
made a statement, a general discussion
should be allowed.

THE VICE-CHAIRMAN (SHRI SHAN-
KAR DAYAL SINGH) : That is why I
have given him mmore than 20 minutes. . .
(Irterruptions) ... No, 1 have to give
time to other Members also. You don’t
worry on this count. I only want to
remind that we are here seeking clarifica-
tions and not discussing the matter.

SHRI S. JAIPAL REDDY : Mr. Vice-
Chairman, Sir, I have taken note of your
friendly warning. T shall try to conclude
as quickly as possible. I should refer to
an article written by Geza Fekerekuty.
He was the Deputy US Trade Representa-
tive under Carla Hills. He says in his
article in 1992 that there should be a link
between trade and labour standards, there
should be a link between trade and
environment, He thinks further that the
political policies of the developing
countries must also be harmonised with
those of OECD, the developed countries.
May I read from the article ?

“Political acceptability may require inter-
national co-ordination or harmoni-
sation of the good economic or
social policy if a majority of the
voters are not prepared to sece their
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economy opened to a greater level
of interdependence without an
understanding on minimum accept-
able standards in that policly area.”

Earlier, he says that unless a majority
of the countries of OECD agrees, trade
with developing countries should rot be
concluded and he is one of the leading
think-tanks in the area of international
trade for the OECD countries, for the
developed countries. He further says...
(Interruptions) He was a deputy to
Carla Hills. He is one of the leading
think-tanks of OECD which comprises
30 countries. He further says in his
article :

“

.For future trade, such countries
will be required to change their
ideas and policies or forego the
benefits of trade with the OECD

countries.”

T may also remind the House that not
long ago a proposal was made before
UNCTAD. Of course, UNCTAD did not
take a decision but a proposal was
made by the developed countries that a
IInk must be established between good gov-
ermnment and trade. They will, from now
onwards. decide as to what is the good
government in our country. It is not
merely a question of trade. Their trade
has an ind'ssoluble coanection, a Siamese
link with their political vis'on, with their
philosophical vision. You don’t try to
interpret the new GATT law merely in
terms of economic losses and gains.
Of conree. in economic terms, it is  an
unmitigated dsaster. And now, I know
the answer our Commerce Minister will
give: ‘If the Chairman, in his concluding
remarks sa'd. the link between labour
standards and trade will be d'scussed, the
Preparatory Committee  will also discuss
the link between trade and immigration
policies.” He can turn around and say,
“Mr. Reddv, we will coun‘er that with
this.” But then, are you using our genuine
and. T would say, ancient demand for link
hatween immieratinon  nolicy and  trade
only as a bargaining counter, as a bargain-
ine chin ? And wh»t is vour bareaining
ch'p as against the link between trade and
environment. to which you had agreed on
December 15, 19937

Mr. Vice-Chairman, Sir, now I do not
want to take the time of the House by
roing into the merits of the final Act of
the GATT. We did many times before.
Dr. Joshi did very well the day-before-
vesterdav on that connt. Rut the prohlem
is. our Government says, “All right. Your
analvsis of the balance sheet of GATT is

okav. fine. But we have no option.” This
Government is emitten by an isolation
syndrom. And this Government is also

hannted by what we used to enll, “TINA®
factor—There i on  Alternpative’. The
Congress internally has no alternative to
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Mr. P. V. Narasimba Rao; - the country
has no alternative to Congress Party inter-
nally; the country has no alternative to
GATT externally,. Do you want to live
negatively on the basis of ‘TINA’ philoso-
phy ?

SHR1 V. NARAYANASAMY : Mr.
Reddy will not look positively. That is
the problem,

SHRI S. JAIPAL REDDY: And I want
Mr. Pranab Mukherjee to shed his ap-
proach--GATT at any cost. Yes, none of
us has been opposed to GATT °*47. GATT
47 was not working properly and, there-
fore. the developing countries lodged a
complaint which was taken up by
UNCTAD. GATT '47 was never honoured
bv the developed countries. And talking
of isolat'on syndrome, we are a couniry
of 900 million people. How can we suffer
from isolation syndrome ? If it comes to
isolation, today we stand stark naked in
the whole world on the question of NPT,
on the question of MTCR. If the isolation
svndrome is going to haunt you, then vou
are roing to comprom’se on and
MTCR too. Now, based on a clever Con-
stitntional construction, our Government
has the gratification that it can zo in for
GATT-fication without ratification by
Parliament. Why are you afraid of going
before the Parliament? This law needs not
only ratificetion bv  Parliament. but this
law would also require amendment to the
Constitution. Don’t trv to exnlait the weak,
irrelevant Constitutional provisions to by-
pass parliament. There are two kinds of
groups in this countrv. Who are support-
ing the theorv of GATT at any cost. We
have some followers of M'l'on Freidman,
for whom Sineapore is a model. T Con-

sider them victims of Singapore Synd-
rome. Thev think what is good for a
small City State is e~od for this vast

sub-continent of 900 million peonle. We
have victims of the Sineanore Svndrome

among bureaucrats, among intellectuals,
among lawyers—some of whom are in
this House—and among Ministers.

The second group is : ‘You cannot do
anvthing abent it Yed it is bad. T enll
them capitulationist. They argu that vou
can conguer through surrender, They
sav Sfoon to conernr! How can vou con-
aner when the U.S. is not even content
with the final Act of GATT? 'Their trade
nraanal is vast, Thev have wanv  more
weapons in their arsenal. ‘Therefore 1
uree unon the Governmen' to draw the line
and sav: ‘So far, and no further'. I believe,
the final line must be drawn. not acainst
the new issues. but aga’nst the final Act
of GATT itself. You have wiselv refrain-
ed from sienine the final Act. But don’t
he wise onlv for juet nne more vear. Re
wise and bold to refrain from siening the
final Act of GATT even after one vyear.
This W.T.O. is eoing to be an octonus.
Its tentacles will keep extending to_ every
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nock and corner.  You prepare ths coun-
try to fight the octopus, you must steel
your will. The people of the country must
be prepared to face the ordeals, if neces-
sary. In German language, it 1is called
the Sturm wund Drang—the storm and the
stress. Can you prepare the country to
go through a period of Sturm wund Drang ?
To put it in American terms, let Mr. Pra-
nab Mukherjee know, there is nothing like
a free lunch and if Mr. Pranab Mukher-
jee th'nks that he can have a free lunch
in Marrakesh, in W.T.O., he is also mnot
only living in a fool’s paradise. he is
pushing the country into a fool’s paradise.
Let him not do that. let him take a
decision against GATT. We shall all
extend our co-operation and as a nation
will fight against GATT. Thank you.

"SHRI S. S. SURJIEWALA (Haryana) :
Mr. Vice-Chairman, the Congress  Party
has the proud privilege of leading this
country dur'ng the freedom movement and
45 vears affer the freedom movement,
through various courses, The Congress
Party is going to take this countrv to
strides. That is why it is not a mere poli-
tical party; it has always been a move-
ment of the Indian people.

Statenint by

Mr. Vice-Cha'rman. Pandit Jawaharlal
Nehru laid the foundation of modemn
Ind'a. Shrimati Indira Gandhi prepared

and launched a programme for eradication
of poverty from this country. Shri Rajiv
Gandh”s dynamism took this country to
modern path, and it is our present Prime
Ministerr. Shri Naras'mha Rao, who 1is
going to take this country to liberalisation.

Mr. Vice-Chairman, the Uruguay agree-
ment s an interna‘ional treaty running into
more than 500 pages. It is a highly
technical subject. The people. the farm-
ers of this counrty, have faith in the
leadership of the Prime M'nister, the Agri-
culture Minister, the Commerce Minister,
the Finance Minister and the whole Gov-
ernment. Here I quote Shri Raiiv Gandhi
on this issue :

“Should India. retreat into a shell like

.. we have in the past, in a way to

pvrotect ourselves and let the world
go bv. or are we gong to come out
and fight for our rightful place on
the globe ? Are we going to have
the puts to come out in the open?
That is the real question, that isin
front of us. If we are to take these
steps, and in my mind, T am very
clear that there is no alternative,
then the challenges are very difinite
. in exports. in a competitive indus-
try, and industry which can com-
pare with any other industry on
the globe”.

Initiating the discussion on 19th, Shri
Murli Manohar Joshi, the BIP leader, al-
lezed that the Congress party or this
Government, was going to sell this coun-
try, sell this country's integrity, to the
multihationals. Mr. Vice-Chairman, though
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you, 1 would like to say that Shr Joshl
has tried to play to the gallery. He has
made a very sentimental speech which was
hereft of any logic. I would ask the BJYP.
Your party has always represented the
status quo in this country. Tt was the BIP
which opposed the policies of socialism and
self-reliance being practised by Pandit
Jawaharlal Nehru. It was the BJP which
opposed Indira Gandhi’s anti-poverty pro-
grammes. It was the BJP wh'ch opposed
Rajiv Gandhi’s modernism. And now it is
opposing Narasimha Rao’s liberalisation.
Since when have they bza=come the cham-
pions of the farmer’s cause? It was the
BIJP which opposed the agrarian reforms
in the country which ushered in the green
revolution in the country. (Interruption).
It was the BJP which opposed the nationa-
lisation of banks in this country which, in
Fact, made the farmers and the  poor
people of this country modernise agriculture
and increase production manifold in this
country. It was the BIP wh'ch opposed the
procurement of foodgrains under the PDS
programme, These two programmes really
benefited the farmers and the poor people
and made them stand on their own legs,
made them self-sufficient in their life. And
it is the BIP today which is opposing the
Dunkel prorosals because the Indian agri-
culture w'll find access fo the international
market, to the world market, and the
Indian farmer will be a partner in the
in‘fernational trade. After having miserably
failed to capture power. after the demo-
lition of the Babri Masjid. the BIP ic row
in search of an issve. But I would like
to submit to my friends on the BJP
benches that this issue is not their cup of
tea. The Indian farmer has no fa'th in the
BYP which has never been the champion of
the farmer’s cause.

T have sympathies for Mr. Reddvy who
made his speech iust before me. He has
made a very symbol'c speech. He has
made onlv a symbolic opposition to the
Uruguayv Treaty. He muct be feeling con-
strained because of the statement issned by
V. P. Singh welcoming the Uruguay Agree-
ment. That is why T sympath’se with him.
He conld neither nnnoce nor sunnnrt these
pronosals. He is welcom=--he has come
back. He is a senior Membar of the
Honse. T sa‘d that he has onlv made a
svmbolic opposition and he could not
muster any arguments aga'nst the Urugnay
agreement.

SHRI S. JATPAL REDDY : So long as
there is an attack on me, I shall not reply.

SHRI S. S. SURJEWALA : There is no
anestion of attack. There is no reply to
my argument.

THE VICE-CHATPMAN (SHRT SHAN.
KAR DAYAL SINGH): No, he is not
attacking at all.
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SHRI S. S. SURJEWALA: I am not
attacking. I am only paying compliments
for his ability to steer himself clear.

SHRI S. JAIPAL REDDY: We had
carlier discussed the merits of the final Act
of GATT. Today we are discussing the

posit-Marrakesh scene. So 1 dealt wtih
that issue from that vantage point. ..
(Interrupiions)

SHRI S. §. SURJEWALA : Mr. Vice-

Chairman, after the demise of the mighty
Soviet power, the Indian Left Parties have
been coming from cross roads and roam-
ing in politically blind alleys. They did
not find any political or ideological moor-
ings. The Indian farmer has now a dream.
He has now a dream of entering a new
threshold of economic advancement, and
Shri P. V. Narasimha Rao is the leader
who is going to fulfil this dream. The
Congress Party was never so united as it
today is, The Janta Dal, having lost its
moorings. is a party of only leaders/sons
and followers. I would like to quote the
speech of their leader, Shri V. P. Singh.
I have with mc The Economic Times of
the 19th of this month where he has been
extensively quoted in an article, the head-
ing of which is, “VP spills the beans.”
And the speech which was quoted is like
this.

SHRI S. JAIPAL REDDY : Will

~U0
kindly yield? o

His remarks from Meerut

were misreported. He held a full press
conference the day before yesterday and
the whole thing has been denied. The

comment which you are referring to is
hased on a wrong report.

SHRI S. S. SURJEWALA : Mr. Vice-
Chairman, I am not quoting the editorial
comment of the Editor. I am only quot-
ing the lines which have been attributed to
his statement.

SHRI S. TATPAL REDDY : Wrongly.

SHRI S. S. SURJEWALA : I do not
know. T have not uttered a word. and
how do you know what I am going to
say? How can you pass a judgment that
what 1 am coing to sav is wrong ? These
are the editorial comments: “Just as his
party has joined hands with others in the
onposition to denounce the Uruguay Round
as a sell-ovtf, Mr. Singh has declared that
India has no opton but to become a mem-
ber of the World Trade Organisation, the
successor to GATT. India, hc quite richtly
says. cannot afford to become an isolated
pariah in the world community.” Then he
further goes, “If India really wants to
follow an isolationist policy. he tells his
Opposition colleagues, they will have to
learn to ‘live like Vietnam and resolve that
we can do without pefrol”. ” It further
says : “He says bluntly that the opposition
parties too would be obliged to fall in line
with the WTO if they came to power.
Mr. Chandra Shekhar is hvpocrite enough
to oppose GATT today although he was
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a fully party to GATT talks when he was
Prime Minister.” So, this is what the
leader of the Janta Dal says.

Finally, about the SYP which is a party
of the father and sons—Mr. Chandra She-
khar is clinging to the bandwagon of this
so-called party. While speaking to a group
of farmers from Haryana, Tau asked
them if they knmew anything about the
GATT Agreement. When they expressed
their ignorance, Tau told them, “Okay.
Listen to me. Nobody is going to get at
the truth except Tau.” Then he said,
“GATT is a company, and Dunkel is its
officer.” He further asked, “How many
districts are there in Haryana?” Somebody
said, “Sixteen”. He said. “The Gurgaon
District has been sold to Japan, Faridabad
has been sold to Germany and Bhajan Lal
has gone abroad to sell the rest of the
fourteen districts to other countries. of the
world. Therefore, after some time you
will be landless. You will have no land
because the GATT is going to purchase
all the sixteen districts.”

SHRI SANGH PRIA GAUTAM : Buy-
ing and selling is the habit of Mr. Bhajan
Lal, you know.

SHRI S. S. SURJEWALA : The farmers
looked aghast and pleaded, “kindly try to
save our lands. Otherwise, we will be
thrown out.”

This is the false propaganda launched by
these political parties which, in fact, have
no issue. They are in search of an issue.
They think that farmers are very simple
people and that they will fall prey to their
disinformation programme.

Mr. Vice-Chairman, Sir, I would like to
add further that the Uruguay Round has
become a highly emot‘onal issue in the
country and is evoking widespread appre-
hensions in the country. Some of the
apprehensions are like this:

It is feared that our economic sove-
reignty will be endangered.

Qur agriculture and food security will
bhe eroded.

Our farmers will have to buy seceds

every year from multinationals.

Qur PDS will be adversely affected, etc.
etc.

It is necessary to analyse the key ele-
ments of the apreements on agriculture
and patenting which have raised the maxi-
mum apprehensions (Time bell rings)

Keeping the cons'raints of time, ¥ will
deal with only agriculture. subsidy and the
patent law. 1 seek your indulgence, Mr.
Vice-Chairman.

As far as the subsidv is concerned. the
root cause of distortion of international
trade in agriculture is the massive domestic
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subsidy being given by the highly indus-
trialised countries to their farmers. This
has led to excessive production and to
import restriction to keep foreign agricul-
tural products out of their domestic mar-
kets and to dumping their produce in the
international market, The abligations and
disciplines incorporated in the agreement
on agriculture relate to:

(1) Domestic subsidies;
(2) Export subsidies;
(3) Minimum market access; and

(4) Food stock holding or food aid
operations.

Dealing with these, I would like to com-
ment that in the case of developing coun-
tries, of which 1India is, of course, 2
leading one, the obligation to reduce
domestic subsidies arises only if the total
aggregate value of all the subsidies given
to the farmers exceeds ten per cent of the
total agricultural production of that coun-
try in a particular year. Let us analyse
the Indian position. Another thing is that
the subsidies given to low-income and
resource-poor farmers, are exempt from
the calculation of subsidy. There is no
reduction obligation.

It is estimated that 76 per cent of the
agnienltural  holdings in our country are
five or less than five acres. The value
of our total production in a day’s period
taking 1993-94 is likely to be Rs. 2.15
crores. Given these realities, it is very
obvious that the aggregate value of all
our product and non-product subsidies is

much lower than the 10 per cent limit.
This mcans we still have room to .give
more subsidy to our farmers. It is also

fallacious that the 10 per cent limit is in-
sufficient. It is based on a misunderstand-
ing.

Coming to the export subsidy, I veuld
like to say that the agreement on agricul-
ture Iists seven types of subs'dies to which
the reduction commitment will app]y.
None of these subsidies,is being provided
by us at the moment. The minimum mar-
ket access will apply only to highly deve-
loped countries. Because Ind'a is under
the balance of payments cover in GATT
it is not obliged to tariff and import restric-
tions.

As far as the PDS is concerend, the
final Act contains a footnote exemmntine ths
developing countries from the discipline
envisaged in respect of public stock hold-

ings.

THE VICE-CHAIRMAN (SHRI SHAN-
KAR DAYAL SINGH): Please conclude.

SHRI S. S. SURJEWALA : Sir, T will
take two or three minutes more.

THE VICE-CHATRMAN (SHRI SHAN-

KAR DAYAL SINGH): No. Only one
minute more. You bgve already taken
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more time. You have already taken 20
minutes.

SHRI S. S. SURJEWALA : Rice, wheat
and cotton offer us immediately large-scale
apportunity. In rice alone we can in-
crease our export from the current level
of Rs. 1,000 crores annually to Rs. 3,000
crores within the next few years. Japan,
for example, may offer a very lucrative
market, particularly for rice being produc-
ed in Bibar and in eastern UP and in other
areas where the quality of rice is not very
fine. Internationalisation of our agricul-
ture in this manner has several implica-
tions. The terms of trade which have for
long been in favour of industry, will now
shift in favour of agriculture. It is esti-
mated that over one per cent switch will
divert Rs. 8,500 crores additionally in fa-
vour of agriculture and over Rs. 60.000
crores will be transferred to the agricul-
ture sector from the nomn-agriculture sector
in the next seven vears. This additional
rural purchasing power will create a pheno-
menal demand for a veriety of goods and
a part of this additional purchas'ng power
will be ploughed back into the capital
investment in agriculture.

On the patents, I would like only to say
this much that the choice of the system of
production of plant varieties is left to each

country. This is the position mentioned
in the Agreement. There is no compul-
sion that the plant varieties. including

seeds, must be patented. But if the patent
protection is not given it is obligatory to
provide a suf generis system. a system of
its own, for the protection of plant varie-
ties and it must be effective. So, there is
a common misunderstanding that the intel-
lectual property protection will encompass
all ex’sting seeds and genetic material will
be patented or protected by multinationals
and farmers will be forced to buy their
seeds from the multi-nationals every year.
This is far from the truth. We have to
establish our PDS system by the year 2000.
Our Government has already announced
that they are geing to bring in a law,
probably in this or next session, providing
for a su? gereris svstem of our own in
the country where the farmers will be
absolutely free to sell their seeds, to ex-
change their seeds or to grow any kind
of seeds. They are not oblired to purchase
seeds from any multinational or any other
company.

The other class of restriction will apply
only when one commerciallv deals in the
sceds, but it is not applicable to the far-
mers. We can fully provide for farmers’
privilage and researchers’ privilage.

The more fundamental issue is whether
it is in India’s interest to adopt a sui gerne-
ris svstem for the nrotection of plant bree-
ders’ rights. Dr. Swaminathan. an eminent
jnternational agricultural sc’entist and the
ICAR. a very important body of the agri-
cultural research and education in this
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country have supported and endorsed this
system.

Taken as a whole, India is more of a
gainer than a loser from the Uruguay
Round, the nature and magnitude of the
gains being dependent on the policies we
pursue, the strategies we adopt and the
determination we show to realise the op-
portunities available to us in the interna-
tional market. In agriculture, we have the
freedom to follow our policies; it is the
industrialised world that is required to bring
down its domestic and export subsidies.

Fnally, Sir, we need to shed our fear
psychosis and gear ourselves to seize the
opportunities. The Uruguay Round is a

sitive sum game, NOt a ZEro sum game,
or those who do not miss the opportuni-
ties created by it for the challenges posed
by it. Thank you. (Ends)

Thank you.

SHRI ASHOK MITRA : Mr. Vice-
Chairman, my friend, Mr. Jaipal Reddy is
abso!utely right when he said that we have
in receni months  discussed the whole
gamut of problems around the Uruguay
Round and its culmination thrice here.
But, unfortunately, on each of the pointed
issucs that we have raised, the Govern-
ment has not responded even indirectly.
That is why some of the poinis deserve to
be referred to  again. I think last Mon-
day, in answer to a question on the floor
of the House, the Minister for Commerce
read out something which went as follows :
“The objective of Uruguay Round of
discussion is to develop or expand uninter-
rupted trade between the developed and
the developing countries.” No, Sir. The
objective of the Uruguay Round of discus-
sions has been and will continue (o be to
stimulate the uninterrupted exploitation of

the developing countries by developed
countries. This follows from the global
situation. Look at West Europe. With

the zero rate of growth, 25 million unem-
ployed people, white women been begging

for alms in the streets of Paris and
London? In the WU.S. they have been
strangled by their own technological
advances. Technology has advanced eso

much that they do not need so many peo-
ple or so many days to emplov pcople in
order to produce some quantity of goods
that they need to rasz the standerd of liv-
ing of the people. Therefore, in order to
survive, they must export. they must come
back to the colonies or the empires which
they were forced to get out of some 590
vears apo. This is the single-minded
objectives of the Western countries which.
They pursue others with great aplomb and
great finesse. They look at their own inte-
rests. They will demand market access
from us. Thev will not g've us any mar-
ket access. We have to front-load owr
concessions for them. They would pro-
misc some back-loading of concessions
may he around 2000 A.D. But that will
aleo be a hypothetical question.
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They have come up with the issue of
labour standards. Tomorrow, they will
come up with the issue of nuclear policy.
They will say, “Unless you agree to our
terms and conditions on NPT, we will not
agree to have trade with you.” This is
only the beginning of the story. What has
happened in Marrakesh is the thin end of
the wedge. It is only the beginning of a
very, very long route which we will be
traversing. I do not think it odd that the
countries that are colonial and imperial-
minded people are looking after their own
national interests. But what I find is that
even our Government is much more inte-
rested in protecting the interests of the
West, advancing the interests of the West
at the cost of our own national interest,
I had put a pointed question about two
months ago on the floor of this House.

What are we getting out of the GATT
Treaty ? 1 have seen, and 1 am sure the
Mnister has seen, the jont report of the
World Bank and the OECD about what
would happen around 2002 with the expan-
sion of world trade. World trade will go
up by 213 billion dollars. This report is
an authoritative one. QOut of those 213
billion dollars, what will be our share ?
4.6 billion dollars, a little more than two

r cent of the total. What is the gain
or us? Already we have 3 per cent
global trade. Even in the year 2002, on
account of the GATT, we w:ll continue to
have only two per cent! Let us do a little
bit more of arithmetic. I am really addres-
sing myself to the Members of the Con-
gress party. This is our country. Together,
we have to save this countiy. What is
4.6 billion dollars in Indian rupees? A
littla more than Rs. 15,000 crores. What
has been our total exports in the years
1993-94? Rs. 60,000 crores. So, what will
be the extra increase in our trade between
now and 2002, ovr eight years? 25 per
cent. The sum of Rs. 15,000 crores as a
proportion of Rs. 60,000 crores, is 25 per
cent, over an eight-year period. What is
the annual rate of growth? At the most,
2.5 per cent per annum. You can work
that out. It is nothing complcated. Our
Ministry is saying that even this year, we
have experienced a trade and export gain
of 20 per cent. So what exira gains are
we getting out of the GATT ? Nothing.
We are giving away to the foreigners
without getting anything for us. That is
the situation. y are we doing so?

ecause we want globalisation. Why, we
are isolated. Why should we be isolated ?
They are much more interested in sending
their goods to us. We are not that keen.
After all, we have to look at the direction
ef the trade. I have figures for the first
nine months of 1993-94, April to Decem-
ber. You take the total structure .of our
export. We exported to FEurope, West
Europe, less than five per cent of our total
exports; t6 both the - Americas. " North
Amesrica and Sou'h America, which will
include Canada; Un‘ted States, -

America, 16.2 per cent; and to Asia and
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Oceania, we are sending 40 per cent of

our total exports. To East Europe, we
huve been sending about 20 per cent.
Forty plus twenty, that is almost three-

fifths of our trade, the developing part of
the trade, we are sending to the new coun-
tries of the world, the emerging countries
of the world, whose rate of growth is very
much hlghcr than that of Europe or Ame-
rica. Why must we then be at all bother-
ed about what Americans are threatening
us with ? Forget about America. I have
some figures about our traditional items
which we are interested in sendng to the
United States of America. I have nine
months’ data for the year, 1993-94, Our
textiles export went up only by five r_i}wr
cent. Americans will not take our textiles.
They will discover some pretext or other
not to accept our textiles. They have
their own problems. In the export of lea-
ther and leather manufacture, actually,
there is a decline, overall decline. In
certain other thmgs like carpets and handi-
crafts, the rate of growth is apparently
-eight per cent. On the other hand, in our
manufacturing exporis, engineering exports,
project - exports, the rate of growth is as
high as 35 to 40 per cent. Most of these
are going to Oceania and Asia and the
Far-Eastern countries and elsewhere. This
is where we should concentrate our trade
efforts, our export efforts. Forget about
America. A bit of, whether you call it
benign neglect or malign neglect. ...

Let us neglect the United States of Ame-
rica. But we cannot do so because we
have borrowed and borrowed and borrow-
ed. We have really mortgaged our assets.
‘We have mortgaged the thinking cap to
the Americans. We just utter and repeat
such cliches about uninterrupted trade
between the developing and the developed
countries. I have been reading the news-
papers. The Minister have been going
round the country and accusing the oppo-
sition of misrepresenting the Government.
It should be the other way round. The
suo motu statement that the Minister
made the day before vyesterday has an
astounding sentence namely. that the agenda
for the new trade organisations would be
decided by consensus among the member
countries. Now, I have a copy of the
draft final Act. I am sure the hon. Mem-
bers have gone through it. I donm't like
any Member to take my word on trust.
You kindly go through it on your own.
You will see on page 5, “Agreement con-
cerning the multmauonal trade organisa-
tion Decision-making.” Now, setting the
agenda is also a part of decision makmg
What does it say? This is again the
prevarication of the GATT, the Western
countries. which the Minister has accept-
ed us his own prevarication. The old
MTO has become WTO. Article IX—Deci-
sion Making reads—The MTO shall con-
tinne the practice of decision making by
consensus followed under GATT 1947.
Now, the second part of the statement is
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true GATT 1947 conformed to the consen-
sus principle—but this particular document
does not. It is followed by the sentence,
“Whnere a decision cannot be arrived  at
by comnsensus, the matter and issue shall
be decided by voting.” This is the anu-
climax, the very next sentence says: “No,
sorry. If there is no consensus, then the
matter and issue shall be decided by vot-
ing. There are some complicated proce-
dures written down in article 9 and article
10 about what would be the procedure
of voting for this or that. If it is a mat-
ter of interpretation of the articles, then
a2 simple majority is required. Ii it is a
matter of a substantive nature, in some
instances two-thirds majority is required
and in some instances, three-fourths majo-
rity is required. It is therefore a very sim-
ple thing that we do not on our own have
the right to object. If we had the right to
say that decisions should be by consensus,
why didn’t the Minister tarn down the
American proposition about labour stand-
ards at Marrakesh. There is no consen-
sus. I don’t agree with that and for this
reason it should not go to the Preparatory
Committee. How did the proposals go to
the Preparatory Committee ? There was
no consensus. This is the situation the
Americans will have their say because they
control the situation and we will just have
to raise our hands and sometimes, we are
not even required to raise our hands.
Obviously, on the issue of labour stand-
ards. despite the statement which has been
made for the consumption of the Indian

Press, I doubt very much whether the
Minister voiced his protest. If the
Minister had objected to it, then the

cuensensus issue would not have arisen. Of
course, he did not do so. Today, they
referred to labour standards. Tomorrow,
they will ask you to sign something

else.
Otherwise, there will be no trade. The
day after tomorrow, they will say, “We

are sending the Prime Minister, the Finance
Minister and the Commerce Minister. You
appoint them, Otherwise, we will have
no trade treaty. (Interruptions) 1 do not
want to hurt the sensitivity of persons pre-
sent in this house. Now, it is a question
of what we want to do with our country,
with our trade. And we have enough of
options available. The Amcricans are
not the only options. Given the grimness
of the economic situation in West Europe
=nd America, linking our trade-fate with
American fortunes will not take us any-
where. Let us try to recrecate some of the
goodwill that we had with the Latin
i with the African
countries and with the Asian countries.
Let us recreate the conditions. After all,
we betrayed them in April, 1989. We
betrayed them. They did not bstray us.
We betrayed them on the issue of intellec-
tual property rights, on the issue of ser-
vices overnight. We thought, “If we but-
ter up the Americans, they will give us
some special concessions.” They will not.

blems.

The Americans hsve their own pro
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In any case, that fs the geopolitics of
Asia.  They will not desert their past
friends in order to attract our friendship.

Number two. Whatever kind of obsequi-
ousness we may try to bring in into the
negotiations, it is their domestic compul-
sions which matter to them. All I want
to say is, in all such matters let us keep
our cool. What has been done cannot
be undone, but even at this stage one can
fight and fight, and fight again. Between
now and July, 1995, we have sixteen
months’ time; we can negotiate, renego-
tiate, re-renegotiate, although article one
of GATT, 1947 is no longer avail-
able, we could have said sorry. We object,
as long as we were part of GATT, 1947,
we could have said, “Sorry, we do not
agree to the intellectual property rights
closure; sorry, we do ot agree to what
you have supggested about agriculture,
How dare you suggest that our farmers
must take the permission of foreigners
before they decide what to produce, to
whom fo scll, at which price to sell 2"
And it 15 no usc saying that we have mis-
represented the position. I know what the
Government is to say “We are going to
pass a sui gencris legislation ; once we
pass that swui generis legislation, the
interests of our farmers, the interests of
our masses will be protected.” No, Sir.
Once we pass that legislation,—now that
we arc no longer in the regime of GATT,
1947 but in the regime of GATT, 1993
and of the M.T.O. the waiker that we
ask for will not come automatically to us,
The waiker will be subject to examination
by the Ministerial Committee, by the
General Council and has to be ratified by
two-thirds of votes. But this two-thirds
of voles may not be forthcoming in our
favour. We are in a jam. Our farmers
are in a jam because of the thoughtless-
ness and, shall I add the expression it
pricks my heart but I must use the ex-
pression—the cowardice of our Govern-
ment. But it is still our nation’s state.
Even if our Government has done some-
thing which is lerrible, we should try to
salvage the situation. I have a very simple
suggestion : let us involve the pecple who
have served the country loyally over the
years in trade negotiations in foreign
countries. Many of them are resident of
Delhi many of themn are resident of some
other cities. Why dor’t you drow on them?
They may not always ditto the official line
but they are great patriots, and if you
put it to them, they will still advise you
on how you would still launch some re-
arranged action. And, for heaven’'s szke,
don't sien in haste the final Act. In any
case, why don’t you watch? The Ame-
rican Administration has its own problems
vis-g-vis the American Congress. We
don’t know where the situation will end.
and whether it wonld be a repetition of
1947. What happened in the American
Congress ? It rejected the Havana Char-
ter. This might well happen to GATT
‘93 too. Why should we in advance sur-
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render vur position which we have agreed
to do? It should not have happened
the kind of thing that has happened. On
14th December, 1993, on the eve of the
final signing of the GAMLT, on the whole
issue of import duty on textiles we sur-

rendered. ‘Lhe duty was brought down
from 65% to 25%. There has been an
unending series of other concessions.

There was a competition between the two
ministers—the Finance Minister and the
Commerce Minister as to who could con-
cede more grounds to the foreigners.
‘T'oday something is conceded by the Com-
merce Minister and tomorrow the Finance
Minister thinks that he should concede
more so that there may be claps from
11,00¢ miles away. ({nferruptions)

~ Enough voices of protest are forth Com-
ing from the people of our country.
Listen to them and see where you can still
put up recistance and, in any case, wait
and see how the American domestic dis-
pute is resolved, wait till the American
West European quarrcl ends, wait and see
how sapan reacts to the United States,
wait for China to settle its MFN war with
the United States. This is to your advan-

tage. We control so little of the world’s
trade. That to our advantage. That is
not a disadvantage. That is our advan-

tage because nobody particularly bothers
about us. At the margin we can increase
our exports elsewhere. Forget about
America. We tell America, “Nothing do-
tng. We are not interested in exporting to
your country. We are going to export
China, to Taiwan, to the Philippines, to
Malayasia, to Australia, to New Zealand
to East Europe and to the Gulf countries.”
So, this is my final suggestion. There has
been a reference as to why Parliament
should discuss an international treaty. We
mentioned why we should discuss it. It
is not an ordinary treaty. This is a treaty
which affects our internal structure of
production, which affects our internal
structure of distribution, which affects our
internal structure of pricing. Foreigners
are going to tell us what we can produce
and how much we can produce. Foreig-
ners are going to tell us what we should
distribute and to whom. Foreigners are
go'ng to tell us at what price the things
are to be distributed. This is outrageous.
This is foreign domination. If somebody
is saying that this Parliament is not inte-
rested in the problems of sovereignty zand
independence, T would say. *“Thank you
very much”.

SHRI MADAN BHATIA (Nominated) :

Respected Vice-Chairman, Sir, GATT is
the victm of invectives, not of logic.
Different sticks have been invented to

attack the GATT and through the GATT
the present Government. - Some have
attacked this Government and the GATT
in the name of ewadeshi. have
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attacked it in the name of this Govern-
ment having batered away the sovereignty
of npation.

The Vice-Chairman (Shri Md. Salim) in the
Chair

Some have attacked it by asserting that
this Government has landed this country
into an economic slavery. The last
Member, who spoke before me, referred
to  one particular article contained in
GATT which provides for a decision by
a majority. If I accept his logic and :f
1 correctly understand him, he meant to

convey to this Hon. House that by
accepting the decision by a majority
by mcans of GATT this country has

bartered away its own sovercignty. Which
sovereignty are we talking about at this
juncture? The absolute sovereignty of a
nation-State died with the second World
War. Today the absolute sovereignty shall
be the privilege of a stagnant and a rctar.
dad nation. It was no less a person thap
Pandit Jawaharlal Nehru who recognised
this particular fact in 1950 when he de-
cleared in the context of India’s industria-
lisation :(—

“What perhaps is not sufficieatly realisad
is the international character of
industrialism. It has broken down
national boundaries and has made
nations dependent on others. The idea
of nationalism is almost as strong as
it was Dbefore and it has a holy
name. wars are still fought and
millions slaughtered. It is a myth
which is not in keeping with rea-

litv. The world has become inter-
ngtgonallscd Production is inter-
nationalised. Markets are interna-

tional and transport is international.
Only man’s ideas continue to be
governed by a dogma or wihch has
no real meaning.”

After listening to the speeches of the
hon. Members on that side., I have been
lett with... no choice but to use the words
of Pandit Jawaharlal Nehru and say that
their ideas continued to be governed by a
dogma which has no real meaning.

Sir, this acceptance of decision by a
majority was first introduced in the United
Nations Charter. In the United Nations
Charter, all the nations which became
signatories to this Charter put a severe
limitation on the sovereignty by accepting
the principle of decision by "a majority
vote. Here Article 9 of GATT has first
aaid that the decision shall be by con-
sensus. It is only if the decision is not by
consensus, then the principle of decision by
a majority vote shall be resorted to. This
Article is nothing but an improvement on
the United Nations Charter. Sir, the res-
trictions on national sovereignty of tre-
mendous proportions have come about in
this world, basically in the economic field.

e example is the REuropean FPEconomic
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Community. It was the European nations
wn which the concept of sovereignty of a
nation-State was born and it is Europe it-
self which has become the burial ground
of the concept of the sovereigniy of a
nation State. It is the FEuropean nations
which had to come together on account
of the imperatives of economics and in
order to meet the onslaught of globalisa-
tion of market, globalisation of economy
and the onslaght of the competition com-
ing from other nations like the United
S:ates and Japan. They had to come
together. They had to part with their
sovereignty. They had to constitute a
European union. In the beginning, they
started with four things : agriculture, coal,
steel and removal of tariffs. But with the
passage of time they were caught in an
cconomic inertia. E is the Furopen nations
lite Germany, England and France which
carae to realise that it is not possible for
ithem to stand in isolation, on their own
feet in the present ecomomic world if they
have to meet compettion from countries
like the Unitcd States and Japan. They

parted with their sovereignty and in_the
elghtxes at Milan, they decided to form
a common market for all the products.
Now the Constitutions have been amended
in various courntries of Europe like
France, Germany, Belgium and Denmark
and specific provisions have been incor-
porated in their Constitutions to enable
these countries to part with their sover-
eignty in ordsr to become a puart of one
common worid, not only_ politically but
basicaily in the economic fields. The
GATT has been the inevitable consequence
of the economic development in_ the world
over the past 45 years since the Second
World War. It is impossible for any
nation today to live in splendld isolation
of her own economy. It is impossible.
Tt is beceuse of this that earlier in 1947,
the GATT was adumbrated it came into
beng, gradually it continued and it start-
ed develop'ng. In 1986, it decided to have
a wider net and after negotiations among
the countries spread over a period of seven
and a half year, this Agreement was exe-
cuted. An attack has been_made on this
Agreemer:i on two counts: One is the pro-
vision with regard to agriculture which is
called Agricultural Agreement and the
other is Intellzctual Property Rights. The
Hon. Member, Mr. Jaipal Reddy, was parti-
cularly very scathing in h's attack on the
Intcllectnal Propertv  R'ghts  Agreement.
Now, what does this Agreement say? I
would draw the attention of this, hon.
House to only one provision regarding
this agreement on TRIPS Artticle 27 of
this Azreement says, “Subject to provisions
in paragraph 2 and 3 below, patents shall
be available for any invention, whether
n'oduct or process, in 2ll fields of techro-
Ingv.” Sir. it is a recognised thing that
invention of any product or process is a
valuable right of the invenfor. All that
th's Agreement prov: ‘des is that any inven-
tion which is of original character, whether
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it is product or , can be patented.
When we attack this prov.sion, by attack-
ing this provision that there should be no
patents for invention of any product or
any process, we are insulting the 900
million people of this country. We are
insulting the millions of farmers in this
country. We are insulting the scientists
of this coun‘ryv. We are insulting the
agricultural institutions of this country.
We are insulting scores of agricultural
universities spread all over the country.
Why is it so ? It is because the underlying
concept is that the Indian scientists, the
Indian institutions, the Indian laboratories,
are not in a position to compete with the
scientists and the research institutions of
the West. And the only remedy, the only
choice, open to India is to steal the in-
ventions and products of the West., Do
we call it a Swadeshi things ? (Inrerrup-
tions). Sir, T am on my legs (Inter-
ruptions) 1 am not vielding.

The right to steal other country’s pro-
ducts according to them has to b= equat-
ed with the sovercignty of the nation. In
which understand ng of the in'ernational
law are we living? Is it the right of a
nation to s‘eal the properties of another
nat‘on? If we believe that we have to go
Swadeshi, we have to be self-sufficient.
Then the logical conclusion is that tech-
nologically, scientifically, we should be
able to stand on our own feet and we
should not bzcome slaves to this techmo-
logical advancement of the Western
countries (Interruptions)

DR. BIPLAB DASGTIPTA : What did
the Americans do? What did the Japa-
P Cinrtprranatio el Whnt did the
South Koreans do? Read the economic
history of the world.

SHRI MADAN BHATIA: Americans
are ahead of us. We should have a right
to steal the scientific advancements of the
Americans! It has become a convention
that ours is not a nation wh'ch is capable
of competing with the Un‘ted States on an
equal footing in this scientific and techno-
logical field. Th's is your inferiority com-
plex. T feel ashamed of this attack and I
feel ashamed of those who say that India
can survive only on steal'h and theft of
other people’s property. I have full confi-
dence in the scientists of this country. I
have full confidence in the aegricultural
universities of this country. I have full
confidence in the medical researchers of
this country. And I have no doubt that
India will stand up and face the most
technological advancements of the Western
countries. It is only because India was-- so
were other countries—in a position
to have a soft passage by taking away the
inventions of the other coun'r'es that
scientific progress. poss’bly, could not take
place in this countrv in consonance with
the notentialitv of this country. Ind‘a has
to raise to the full stature of its potentiality.

PN

India has produced men like Khurana who What is this “TV-capsule’?
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won the Nobal Prize. India has produced
Chandrasekhars. India has produced, in the
medieval ages, great mathematicians like
Aryabhatta. India, in fact, invented the
numericals. And it is India which invented
zero. India gave the world ‘zero’. India
gave the world the numericals. . .
(Iriterruptions)

SHRI V. NARAYANASAMY: And
make the Opposition a zero.

THE VICE-CHAIRMAN (SHRI MD.
SALIM) : Please don’t convert it into a
Zero Hour.

SHRI MADAN BHATIA: And today
they say that India has been landed in
economic slavery. The real economic sla-
very, Sir, is slavery to the technological
and scientific developments of the West.
We must get rid of that. We must stand
on our own feet (Interruptions)

SHRI NILOTPAL BASU (West Ben-
gal) : That is exactly what we are saying.

SHRI MADAN BHATIA: And this
GAfI‘T agreement has created an oppor-
tunity for India to stand on its own feet.
Sir, with regard to agriculture, not one
provision of the whole agreement has been
read out to show how agriculture in India
will be affected. There s only one test
to determine the beneficiality of an eco-
nomic acreement @ Will it add  to  the
national wealth or will it not ? That is the
test. In order to determne whether it
wll add to the national wealth or not,
there are two things which have to be
borne in m'nd : Whether it will increase
the production within the country and
whether it will lead to an increase in the
export of the products of that country? IXf
this yardstick is adopted. vou will notice
that vast opportunities will be opened up
for the export of the agricul'ural produce
!o the foreign countries. Who is going
to gain? It is the Indian farmer, it is the
country as a whole.

AN HON. MEMBER : Mr. Vice-Chair-
man, Sir. he should see the ‘T'V—capsule’.

SHRI MADAN BHATIA: Mr. Vice-
Cha‘'rman, what is this?
MISS SAROJ KHAPARDE (Maha-

rashtra) : S§'r, it is very unfortunate. When
he was speakine our partv did not inter-
rupt him even for a single minute. BRut
when Mr. Bhatia is spsaking. why should
they interrept him every now and then? It
‘s a very, very bad thing in the House.

THE VICE-CHAIRMAN (SHRT MD.
SALIM): Mr. Bhatia is capable of defend-
ing himself. There is no problem for him.

MISS SAROT KHAPARDE: He is. of
course. capable of defend'ng himself. But
what for are we here?

SHRI JAGESH DESAI (Maharashtra) :
This kind of
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words should not be umred by Membens
ii the House. -

SHR1 MADAN BHATIA : Incidentally,
unlike this Member I don't watch TV. He
may be picking up his ideas from TV.
But I have no time to watch TV. I am a
professional. He should know that. They
come here picking up ideas from news-
papers and TV and spitting them out here.
I have no time to watch
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As T was submitting, the question _is
whether agricultural production is going
to go up or not. The answer for this has
to be in the positive. It is for the first
time that restrictions were placed upon the
subsidies which were being granted by the
Western countries to agricultural products.
These subsidies were restricted for the first
time. The Ind'an farmer is going to have
an even playing-ground for export of his
agricultural produce to foreign countries.
This is a gain for the Ind’an farmer, It
is not only a gain for the Indan farmer,
it is a gain for India because exports are
going to go up as a result of th's Agree-
ment. Any increase in the exports is an
increase 'n the national wealth and it is a
gain to the country. Whether any restric-
uon 1s placed upon this Government 10 €x-
tend help and assnstance to the farmer,
that is the crucial issue. I would like to
answer this in a few words. This Agree-
ment .contemplates two kinds of subsidics.
One is subs'dy for things like water, ferti-
liser, electricity, grant of credit, etc. The
other is subsidiy in the form of support
price. In the first place—there is a mis
concept’on which T would l'’ke to remove—
there is a limit of 109 of the value of
the total production of the agricultural
products in the country and the total value
of the agricultural products in this coun-
try in 1993-94 was Rs. 21.500 crores. That
means. the GGovernment is in a pos'tion to
extend subsidies to the tune of Rs. 21,500
crores. Up till today. no Government in
this countrv has extended subsidies to agri-
culture to the tune of Rs. 21.500 crores.
On the contrary, it is much less. But there
is something more which has been glossed
over in all the newspapers, in all the spee-
ches. And T want to draw the attention of
this House to that particular provision—
that is Part TV, Article 6—Agreement on
Agriculture—para 2, which says:

“In accordance with the m'd-term review
acrrement that Government measures
of assistance, whether direct or indi-
rect to encourage agriculture and ru-
ral development are an integral part
of the development programmes <f
developing countries, investment sub-
sidies. . .“—this is important—=, .
which are generally available to
agriculture in developing country
Members and agricultural inputa
subs‘dies generally available to low-
income or resource poor producers
in developing country Members,
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shall be exempt from domestic. lup-
port reduction commitments. .

Which means, those subsidies which are
generally provided to low-income or re-
source-poor producers in developing
countries shall not be a part of the 10 per
cent. They will be in add.tion. They will .
be exempt. Thern, so far as this expression
‘low-income or_ resource-poor producers’
is concerend, this has not been defined in
GATT. This has been left to the developing
country to define as to who are low-income
or resource-poor producers, which means,
it is left to India to decide which farmers
can be put in this category. And if any
tarmer can be put in :his category, then
subsidies which are generally provided
to this particular category of farmers
shall be totally exempt and shall be over
and ahove 10 per cent. So far as India is
concerned, an overwhelm'ng number of
farmers fall in this category. Mill'ons and
millions of farmers, more than 70 per cent

01 the tarmers, fall "in .his calegory.
And still they have the teme-
rity to say that poor farmer has

been taken for a ride and all his riehts
have been destroyed by this GATT. I
submit, Sir, never before in the history of
any democratic nation, so much cant,
80 much hyprocisy, so much diss'mulation
has been inflicted upon the people of a
country, as has been done by the Opposi-
tion parties on the people of th's country
and the farmers in particular, in the name
of attack on GATT. Th’s has been their
performance. Day in and day out, they use
these invectives that the Indian sovereignty
has been sold away, Ind'a has been made
economically slave, Ind'an farmer has been
thrown down the drain. But not even one
word has been uttered on the specifics of
this GATT. This is their performance out-
side the House and this has been their
performance inside the House. The hon.
Member who opened the debate spoke
about Articles 14, 19 and 21 of the Consti-
tution having been infrinced by GATT.
What is Article 14? Article 14 says:
“The State shall not discriminate between
one section of the people and another
section of the people.” 1 can assure that
hon. Member that there is nothing in
GATT which says that this Agreement
shall apply only to the Members of the
BYP and not to the M™Members of the
Congress. If this is his understanding of
Article 14, then there has to be some such
provis‘on. Then he talks about Article 21.
Article 21 says: “A person shall not
be deprived of his personal liberty except
in accordance with the procedure esta-
blished by law.” If by ‘personal liberty’ he
means the right to steal the invent’ons of
other neopnle and other countries, then cer-
tainly this Agreement has denrived the
Indian citizen of his personal liberty. But
it will be a matter of shame for 900
mill‘on people to say that they have been
deprived of their personal liberty because
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they have been denied the freedom to
steal the scientific achievements of other
countries. It is a matter of disgrace even
to assert this argument. I feel ashamed for
raising this argument.

Then they talk of article 19. What does
article 19 say? Article 19 means the right
of free speech. What have you been do-
irg? You have been going across the
country exercising your right of speech
and misleading the people. No one has
stopped you. There -is nothing in GATT
which says that you cannot criticise GATT.
Article 19 speaks of rihgt to form associa-
tion. Which is the provision in this GATT
which says that you canno: form an asso-
ciation? Article 19 speaks of right of free-
dom of profession. Which is the provision
in this whole GATT agreement to say that
yvou cannot choose your profession and use
yvour own option? This is the extent to
which they have been m'sleading the
country. The leader of the BJP, Dr. M. M.
Joshi, went to the extent of saying things
like that. Mr. Jaipal Reddy talks about
selling away the sovereignty and he talks
of Intellectual property Rights. The last
Membzr who spoke gave us a lecture on
U.S. imperialism. He may play his politics.
We know that. But this is a purely com-
mercial agreement and we have to see only
one yardstick. There is only one yardstick,
which I have stated, Mr. Vice-Chairman.
whether this agreement is going to give an
opportunity to India to increase its na-
tional wealth, whether under this agree-
ment, the Indian farmer is going to in-
crease our national wealth or not, and
whether he is in a pos'tion to increase his
production or not, These are the only
tests. Let them point out any particular
provision in the entire agreement wh'ch
will be a restriction either on the industrial
production or the agricnltural production.
Let them point out any particular provi-
sion in this agreement which will retard
exports of India of any particular product,
and I shall be one with them. That they
have not done. The only thng the last
hon. Member was able to po'nt out was
article 9, the right of decis'on by a ma'o-
rity, and he has shown his colossal 1gno—
rance of the U.N. Charter where the prin-
ciple of decision by majority was for the
first time introduced in the world organi-
sation in 1946, when all the nations of the
world signed the U.N. Charter. By doing
80, they restricted their national sover-
eignty.
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In the end. I will just say one thing.
1 shall quote one decision of the perma-
nent court—Tnternational Justice—in a
very famous case. Before the Inter-
national Court of Justice, the question was
whether by entering into anv such treaties.
a country barters away its sovereienty.
The answer was ‘No’. The logic was—
and 1 am relving upon the logic—‘The
Court declines to see in the convention of
any treaty by which a State undertakes
to perform or refrains from performing a
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particular act, an abandonment of its
sovereignty. No dobut, any convention
creating an obligation of this kind places
a resiriction upon the exercise of the
sovereign rights of the State in the sense
that it requires them to be exercised in a
certain way but the right of entering into
engagement is a tribute to State sover-
eignty’. The entering into this inter-
national agreementis in the interest of the
nation, in the interest of the Indian farmer,
in the interest of the development of sci-
ence in the country, in the interest of
«centific and technological development in
the country. The Government has entered
into this international agreement by which
the Indian farmer is going to gain, by
which the production is going to increase,
by which the exports from our country are
going to increase.

The Government has not bariered away
the sovereignty of the country. India has
kept its steps in line with the steps of the
rest of the world, lest India should recede
into stagnancy and isolation. Thank jyou,
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Shri Huda also informed the Committee
that the Government would get it in writs
ing before signing the Agreement that" the
public distribution system in India_ wouyld
not be affected.
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SHRI JAGESH DESAI: You can check
them.

SHRI ANANT RAM JAISWAL: You
canndt check them. After agreement on
the GATT, you cannot do jit. The Gov-
ernment cannot place any restriction.
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THE DEPUTY CHAIRMAN: Now,
Mr. Narayanasamy. Mr. Narayanasamy,
you will take only two minutes. I am

sorry.  Mr. Madhavan. I would be very
obliged, Mr, Madhavan, if you are very

 brief. I know you are very cooperatwe

SHRYI S. MADHAVAN ('I‘an:ul Nadu)
Madam; the Government has signed . this
a%reement in spite of protests:from almost

the Opposition psrties in- the country
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and mow the Government is trying its best
to. allay the fears of the public about our
future economic interests. - Apart from
political confroutation, there are génuine
apprehensions about the GATT agreement.
The differing opinions published in jour-
nals, given by experts and jurists about
the various provisions and their interpreta-
tion, are adding fuel to this controversy.
Eminent jurists and Judges of the Supreme
Court have declared that there is a violent
conflict between the basic structure of the
Duskel Draft text and the basic structure
of the Constitution of India. Fundamen-
tally, it affects the governance of the
nation; impairs and destroys India’s capa-
city to exercise ils soverign power; affects
India’s self-sufficiency in fuel and restricts
thé power of the State to interveae for
the benefit of the Indian people; destrovs
the federal character of India’s Consti-
tution; adversely affects the livzlihood of
the large bulk of Indian farmers. These
zre the opinions expressed by retired
Supreme Court Judges and eminent jurists.
Now, the State Governments have gone to
courts questioning the valldity of the
GATT agreement and against its imple-
meptation. The hon. Minister has assured
us that farmers’ interests would be pro-
tected, the agriculture subsidy will con-
tinue, subsidised distribution - of essential
commodities will continue, the drug prices
will be controlled and the interests of the
pharmaceutical industry will be protected.
These are the assurances given by the hon.
Minister. The conflicting opinions arise
from the different intcrpretations. given to
the various provisions of the agreement.
For this, the hon. Minister has given an
assurance that before signing the agreement,
there would be footnotes confirming our
Government’s interpretation of these pro-
visions. One more assurance was given by
him that there would be a separate agree-
ment or understanding in writing between
our trade-partners, confirming to the inter-
pretation of the Indian Government so
that these interests, especially in the field
of agriculture, pharmaceuticals and PDS
would be protected. I would like Lo know
from the hom Minister what steps the Gov-
ernment have taken to fulfil these assu-
sances before the signing of this agree-
ment. Is it a fact that State Governments
were not consulted on this issue before
signing the agreement ? In spite of repeat-
ed requests from the State Governments
that they must becalled for discussion,
that they must be consul'ed before the
signing of the agreement-—especially the
Tam’l Nadu Government has written a
number of letters to the Prime Minister
and the concerned Minister that before
signing the agreement, they must consult
the State Governments because the inter-
ests of the States are also affected they
have not done so. The hon. Minister has
alsp stated one fact that this agreement
would be for six years only and within this
period, our interests would not be affected.
Afizr. six years. we -have got- a choice .to
réview this position and we can come out

(218t AFRIL, 1904]
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of ihis agreemant. Is it commect? Now, the
hon. Ministet for Agriculture has quoted
article 15 of this agrecment and stated that
India can come aqui of the agresment by
giving §ix months notice if our country's
interests are affected. I would like to know
from the hon. Conmimerce Minister whether
he agrees with this view of the hon. Agri-
culture Minister, expressed by hini. in the
other House. I want to have a categorical
assurance from the hon. Minister that
India will withdraw from the GATT agroe-
mment by giving six months’ notice if the
fears expressed by all the Opposition Par-
ties become true and our interests

affected. Thank you. .

THE DEPUTY CHAIRMAN: Mr.

Narayanasamy. Will you pleas¢ follow the
same example?

SHRI V. NARAYANASAMY : Yes, 1
will be very brief.

THE DEPUTY CHAIRMAN:
Madhavan took oaly five minutes,

SHRI V. NARAYANASAMY : Thank
vou. Madam, for giving me an opportunity
to speak. Madam, the subject of Uruguay
Round of Negotiations and the Final Act
that has been signed at Marrakesh has
been debated inside as well as ovutside the
House for and against by the political
parties. There are four areas about which
strong criticisms were made by the Opposi-
tion relating to this Agreement. Ome is
cgricalture. The second is pharmaceuticals.
‘1he third is intellectual property rights
and the fourth one is textiles. Apart from
these, they are speaking about the other
Acts which are of not much concern.
Madam, the hon. Commerce Minister made
it very clear in this House on the last
occasion how farmers’ interests would be
protected by this Agreement, how Indian
farmers would be able to export their
commodities at a better price to the
developed countries. He had also stated
that there was an import obligation on the
part of the developed countries, and apart
from that, once the subs'dy that had béen
given by the developed countries for their
agricultural produce was reduced. haw
India would be able to compete in the
international field. But, Madam, to  my
utter surprise, what I find is the Opposi-
tion leaqers have started launching a dis-
information campaign. They have told the
farmers that their seeds have to come
from the United States, their technology
has to come from other European countries
and thev will be at the mercy of the
developed countries. That is the disinfor-
mation campaign that has been perpetuated
by the Opposition leaders in this countrv
as far as this Agreement is concerned. But,
Madam, the reality is quite otherwise. The
farmers are suffering because they are not
getting a better price for their produce
marketed in the internationsal field. Now.
they will be -able to get a better prict for
theit produce because. of this Agreement.

Mr.
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‘This pomt has ‘béeen totauy ignored by the
othér parties. It has not at been
considered by them but they have been
accusing this Government on this grouad.
Madam, I would like to go a step further
and say that ours being an agricultural
country, the standard of living of our far-
mers -has to be improved. Already, 117
countries have put their seal of approval to
the Agreement. They have joined together

and formed a block. If India is
isolated - and if Indin as a country
goes to the international market, then it

will not be able to protect the interests
of 'its farmers. As far as farmers’ interests
are. concerned, this Agreement is going to
safeguard their interests and give a better
price _for . their produce. The subsidies
which are given by this Government to
the poor farmers will not be cut.

Madam,; about the public distribution
system, the stocking of the produce as well
as the seeds by the farmers, a criticism
has been made that the entire public
distribution system will collapse. That is
the theory propounded by them. We have
one of the best ‘D'I.lbllc distribution systems
in the country. It is not the farmers who
are getting the subsidy. It is going to the
consumers directly. The subsidy part will
not be affected. Let me challange the hon.
Members sitting on the other side. They
can show any clause which goes against
the Public’Distribution System; T will agree
with them But they are tot"xlly iznoring
the point and trying to give a distorted
p'cture to the people of this country, to
the farmers of this country.

Madam, I will give one . example about
the intellectual property rights and then
conclude. I would like to mention that
comptiters were brought from abroad. Our
scientists have developed it. India has
become one of the important countries
which are producing computers. Rupees two
thousand and five hundred crores worth
of computer softwares and computer parts
are sent abroad from this country today.
In our country it is cheaper compared to
other western countfries and the United
States. . We have adonted the technology.
We have developed  the technology and
our sc'entists rmnroved upon it and he-
cause of that India js able to get Rs. 2.500
crores per year from computer softwares
~nd computer, parts.. This is one area. Let
s take the technolomral development in
other areas. Our scientists are.capable of
develoning technoloav. There. is a fear in
the m'nds of the Opposition leaders and
thev referred to the intellectual property
rights. It is widelv known in the world
that all the countries are rewarded for
their scientific invention. A We export our
agricultural technology to abroad. We
have got Rs. 1.500. crores through the
Tnd'an Council of .Agricultural Research.
Therefore, the Government has considered
dqnculmre They, need not. have anyv fear
about that. Our ‘scient’sts will be able to
improve our © - agricult Onr scientists
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will- be sble to develop our plsciculture.
We will able to sell them abroad and we
will get better benefit out of it

A hue and cry has been made by a
senior Member, Shri Madhavan. He was
making a point as to why the State Gov-
emnments had not been consuited before
slgnmg the treaty or the agreement. Day
in and day out the Government is signing
various agreements with various countries
for various developmental projects and
various developmental schemes, to this
country. When they are being brought the
States are not consulted. We are getting
a lot of foreign exchange out of them.
Development is taking place in the States.
If ‘the Central Government is to consult
every state on every agreement it signs
with other Governments, then the Central
Government will not be able to function.
1t is for the Central Government to
decide on the question of our countrv's
agreements with other countries. There-
fore, this aspect has to be considered bv
the Hon. Members.

T have only one suggestion to make to
the hon. Minister. There is a fear and
that is my apprchension also. That is the
connecting of the world trade with labour
standards. Labour is one of our assets.
‘The multinationals are closing down their
factories in the developed countries. They
are making investment in India because
the labonr charges are more there than in
our country. Therefore. they are closing
down their factoriss in the developed coun-
tries and they want to make investment in
the developing countries. If there is a
compromise on the question of labour in
the world trade, then India will lose the
henefit. T will request the Hon. Minister
that the Government should be firm and
there should not be any compromise on
the labour issue. I will request the Hon.
Members of the other side that when it is
a question of the nation, when it is a
question of the interest of the country.
they should forget the petty politics. Let
ns work toegether so that Tadia will become
a powerful country in the world. Thank
you.

THE DERPUTY CHAIRMAN : Shri Giri
Prasad. You please be very brief. I have
to allow the Minister to reply.

SHRI N. GIRI PRASAD (Andhra Pra-
desh) : Madam, I request you to show
some indulgence to me.

THE DEPUTY CHAIRMAN: T am
verv_ indulgent to everybody. But tte
watch is not very indulgent.

SHRI N. GIRI PRASAD: When we
sneak at the end we are alwavs at a dis-
advantage unless vou protect the interests
of the speakers who speak at the fag end.

AN HON. MEMBER: The weaker
section.
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THE DEPUTY CHAIRMAN :
everybody is a weaker
House.

I know
section in this

SHRI N. GIRI PRASAD : We can sit
beyond 6 o’clock.

THE DEPUTY CHAIRMAN: We can
Sit. But he has a commitment. A foreign
minister is coming. He has to meet him.
He did not know that we were going to
discuss it so long. We have 1o think
about it.

SHRI SANGH PRIYA GAUTAM: He
can reply tomorrow.

THE DEPUTY CHAIRMAN : There is
oo chance tomorrow. Please don't give
wild advice which could not be abided.

SHRI TINDIVANAM G. VENKATA-
RAMAN (Tamil Nadu): Earlier speakers
have taken one hour or forty-five minutes.
The list should not be squeezed for that
purpose. We must be given an opportu--
nity. They have taken a lot of time
(Interruptions) Madam, you should
protect our interests also.

THE DEPUTY CHAIRMAN : Mr. Ven-
kataraman, you are a very mtelllgent per-
son. You can make your point in six
minutes for which others might take one
hour. I know it.

SHRI N. GIRI PRASAD: Madam, a
few minutes back, I heard a very disturb-
ing voice when one Congress Member
spoke about the very validity of the sover-
eignty of the country. I totally disagree
with him. I think there is nobody on
the earth to question the sovereignty of the
country. We may have agreements with
any other country. That is a different
matter. We may abide by the commit-
ments made in those agreements. But no-
hody can question  the  validity of the
sovereignty. QOur republic is formed on
the basis of sovereignty. 1 hope the
Minister also will not tzke a lenient
attitude towards his colleagues vwhen they
question the sovereignty of the country.

Madam, due to this agreement, by con-
verting GATT into a World Trade QOrgani-
sation, the final act, our country has lost
many interests which were there. The first
thing is this. There was Article 18 in the
GATT Agreement which says. *“there is
protection for the weaker countries or the
developing countries in terms of trade.”
There was a provision to ban or restrict
imports to protcct the domestic industry.
Barlier. this provision was there. But
under this final act, we don’t have any such
provision. Moreover we are asked to
open our markets to all types of foreign
imports without any restriction. So, thisis
the qualitative change. Our negotiators,
including our Hon. Minister, never bother-
ed to protect the interests of our country.
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I wounld like to cte one more example.
Many. apologists of tiuis GATT Agreement
have been arguing that we are going to be
benefited by this Agreement, especially in
two or three sectors, including the agrl
ture sector. What is the fate of our agn-
culturc sector? For the last 10 years the
capital formation in the agriculture sector
has been going down. It has come down
from 18 per cent to 11 per cent. Though
we are producing grain and many other
commod:iies due to good weather and pro-
per rains, these are not sufficient for ex-
port purposes. So, what is the rationale
in saying that we would have a very big
market and we would have a very big
marketable surplus to export to other coun-
trics.  Unless they reorganise the whole
agriculture sector starting from implement-
ing land reforms, they will not be able to
produce more commodities in the agricul-
tural ficld. Even in terms of using these
commocities, 1 think, we are lagginag be-
hind. Althounh we produce a lot of
wealth in the agriculture sector, that is
hardly sufficient to meet our own needs.

Then there is a very sinister clause in
this Final Act. Of course, some Members
from the Treasury Benches can say that
we will not be covered by that and we
nezd not reduce the subsidy.

5.60 p.m.

because there
will pot be
that is a different
It aiso says that the whole
would be reviewed after 6
After 'hat we would have to open
foreiga agricultural com-
‘When you look

They may
s a BOP cover we
oncirains . RBut

say that

years.
our markiis (o
modities up to 5 per cent.
at the rate of production in our country,

after 5 or 6 years we may be forced to
import more than 22,000 to 30,000 crores
of agriculturz]l commodities. The Minister
must clarify this point. There is every
rossibility  that the developed countiie®
would resort to dumping their agricultural
surplus in our country. With regard to
textiles also, we are not able to gain much
because of the Multi-fibre Agreement. Our
Minister has becn saying that this would
tapzrr off in the next 10 years. But the
American people do not agree to this. Even
with regard to those textile goods which
are not covered by the MFA, they are try-
ing to bring it under MFA for calculation
purposes. Hence, we will not have any
additional quotas in terms of additional
textile exports. In this context, the US
Commerce Minister, Mr. Mickey Cantor,
said, “India cannot pick and choose.” What
does this mean? They want to pressurise
us to import from their country. So in-
stead of exporting more to America, we
will be compelled to import from them.
That is why this bilateral agreement will
not help us as far as textile is concerned.
What is the additional benefit that we get
in terms of exports? Some of our friends
here quoted certain figures. But according
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o' the Asian Development Bank, our coun-
try will be able -to generate addtional ex-
ports -worth one billion dollars only. To-~
day our exports are worth 20  billion
dollars. So  this additional one billicn
dollars of export is not a big expansion.
My other point is that in spite of this
multilateral agreement or the so-called dis-
pute settling mechanism, there is po
guarantee that the Americans would not
use Super 301 against other countrics. the
Americans have threatened Japan. They
are trying to pressurise other countries to
follow their dictates. The point I wish to
make is that instead of negotiating on our
own strength, the strength of our own
people and instead of taking help from
other developine countries, we tried to
enter into a bilateral deal with America.
Of course, we require technology and we
may need their help. But we havs
ditched other developing countries and
have  drifted towards the develomed
countries, especially the TUSA. WNow
they are trying to pressurise us. The
WTO or the Final Act will only help the
developed countries. It will harm the_ in-
terests of the developing countires.
My last point is that even at this stage the
Government can negotiate with all other
countries in terms of this agreement. There
are so many clauses. Even the Minister,
in his statement, has made a mention of so
many things as brought out by the Chair-
man. It is not only the question of eco-
nomic matters. but now social problems
have also come up so also labour issues
are being raised. Actually: the American
Government follows ‘hire and fire’ policy
as far as empolyment is concerned. And
the foreign investors coming to our coun-
try insist npon the Government changing
our lsbour laws. These American leaders
are now asking our Government io have
wtandards of labour policy. They mesn to
say, “Pay more or else we will restrict
your imports to our country.” So, instead
of ‘Thelping our country, instegd of
wesisting on following  their own palicies
here, instead of promoting exports from
dleveloning countries, they are pressotising
our country to rednce our exports to
them. It appears from the statement that
ihe question of political stability is also
involved. So, they are going to take into
account the political stability in the deve-
laping countries. Thev might say thut thev
would trade with such countries onlv. All
.these factors will come up for discussion.
‘But our Goverrment drifted awsv  from
the discussion the day the TRIPS was
taken up for discussion because it did not
want to pre-judge things. But the develop-
ed countries pre-judged everything and we
have se=n the result of it. So, if our Gov-
ernment do~s not take a proper stand. a
strong stand, in defence of our couuntry,
t think, we will be ruined. T think tha! the
CGovernment will have fo rensectizfe and
stand by the country’s interests in everv
. respect. .Otherwise, our whole country will
be ruined; the interests of the people will
‘be ruimed. I hope that the hon. Minister
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will keep -all these things in-view in -the
coming months. .

Thaank you, Madam.
THE DEPUTY CHAIRMAN : Shri Ram

Ciopul Yadav., Not present (Interrup
1iens)
= dw fag wtaw . qdt it F1 oowig

& TEW AT A g W | 5F% AT

... {(=wE=)
gyawmafa : g & H FwE ¥ oS
g @i gt ... (sagew™)

SHRI JOHN F. FERNANDES (Goa) :
Thank you, Madam. I will stick to the
convention of this House and it being a
suo motu statement, 1 will seek clarifica-
tions only.

Madam, the signing of th's GATT agree-
went on 15th of April is a fait accornpli
and any amount of debate in this country
will not undo what has been done......
VRnterruptions)

THE DEPUTY CHAIRMAN: At 5.30
p.m., the Minister has to go. That is why
1 am requesting everybody to be brief....
{interruptions)

MU =H UI JF T avfer WL .
(zrxam) wAifew a@rgg A FHiew dfqe )
... (cTEEv)
I scid from the Chair that we should
finish it by 5 o’clock (Interruprionsy

Don’t argue. We are wasting every
minute (Interruprions)

SHRI CHIMANBHATY MEHTA (Guja-
rat) : We can take it up tomorrow.

THE DEPUTY CHAIRMAN : No. we

cannot take it up tomorrow (Inter-
ruptions) Don’t argue. please. We are
wasting the time. Let Mr. Fernandes
speak (Interruptions)

SHRI S. VIDUTHAI AY! VIRUMBI
(Tamil Nadu) : Madam. I thought that

vou would respond to the mood of the
Yfouse. There is a Private: Member Bill
t-morrow which is also on the same
v blect.

THE DFEPUTY CHAIRMAN: Mr.
F:rnandes, you continue.

SHRI JOHN F. FERNANDES:
Madam. T was mentioning that the sign-
ing of the Treatv is a faig accompli and
any amount of discussion in the country
cannot undo what has been done. T think
it is not proper for us to have a post-
mortem but we should rather look for-
ward and see how well we can implement
this ngreement. Madam, with the sizmng
of this apreement, the prestice of our
country has been enhanced. India is not
a “banana” republic. India has one-seventh

i
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of the total population of the wo.ld. And
1 think it was proper for our counuy to
be a member of that agreement. Madam,
the hon. Minister mentioned that 11v
countries had signed this agreement.

Startemen: by

Madam, the hon. Minister, in the same
paragraph, has mentioned that 104
couniries nave signed the Agreemcent for
establishing the World Trade Organisa-
ton. The Minister has not made it clear
whether our country is a party to it. So,
I want the hon. Minister to clarify this
vecause it is not very clear in the first
paragraph.

We kiow that many couniries nsve
been clubbed together. We all have been
put in oae basket : the super powers, the
deveioped  countries and the developing
countries. We know that the Western
couniries have their own economic clubs.
We know about NAFTA in America and
EEC in Europe. [ want to know from
tne hon. Minister whether India will
champion the cause of the developing
countries. We have championed the cause
oi itne developing coumriles in the various
mternational fora, including NAM.

hadum, our country is an agrarian
country where 8090 of the people depend
on farming. In the Western countiies,
the farming community constitutes only
three per cent. Therefore, we have to
be very careful and see whether the
intercsis of our farmers are protected. In
our country, agricuiture has not yet been
declared as an industry and it does not
gel  the benefits of the liberalisation
policy. I want the Minister to react io
this and to see that agriculture is declared
us an industry, that our farmers are pro-
tected and that they are able to compete
with the farmers of the Western countries.

Madam, we have seen, of late, that we
impott many of our commodities. There
is an Open General Licence. OGL is
being given for importing oil and sugar
also. Very recentiy, the Finance Minister
did mention that for the last two years,
we were able to export goods worth about
Rs. 100 crores. The Western countries
export what is in excess of their require-
ment. It is said that they eat what they
can and they can what they cannot. But,
in our country, this safeguard that the
farmer is not given a free licence to
starve his own people and export all the
produce to the Western countries ]ust to
get a few dollars, has to be taken. I hope
the hon. Minister will react to this.

Again, there is a feeling internationally.
We know that India is a large democracy.
Tt is a working democracy. But there is
a campaign from the Opposition friends
who say that the GATT Agreement does
not have any sanctity of the peopls and
the Parliament. If you see, in the
Western countries, there is the Maastricht
Treaty., It was ratified by all the Parlia-
ments of those respective countries in
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Europe. Similarly, 1 feel that we also have
1o give an impression, 1o the Western
powers, tne world, tnat we also would like
e take our Paxlmment into cwoulfidence.
wioreover, for the implemention of this
Agreement, the Minister will have to come
t: Pariiament in order to amend the laws
ifrom time to time, whenever the laws go
against the interests of our country. X
think our Constitution has to be amend-
ed and the Government should not take
ircedom under article 70 in such a way as
not to take our Pariiament into confidence.

Minister

‘There is a campaign in our country
and our farmers are being misguided. I
vould not name whether it is done by
the OUpposition bencnes or the ‘ireasury
Lenches.  d think the farmers are mis-
¢utded Dy sonmie for their own  political
cods. 1 want to  know whether the
woveriment will take any steps and see
inat our farmers are properly educated
and informed through the electronic
media and by other means. There is a
car-psychosis created in our country.

With these few suggestions, I hope the
Minister wili react to these.

THE DEPUTY CHAIRMAN : Thank
vol,  Mr. Feinandes. Now, Mr. P.
Upendra,

SHRI P. UPENDRA (Andhra Pradesh) :
iadam, there is a countrywide discus-
sicn  on this issue. Several agitations
ave been conducied, massive demonstra-
tions have been held all over the country.
{ huve carefuliy heard the speeches of
cniinent economists like Dr. Muorli Mano-
har Joshi and Dr. Ashok Mitra. I don’t
Jdoubt their sincerity or concern for the
country and I don’t subscribe to the view
ibut they are politically motivated in
rxcking the criticism. I mast say that |
am not convinced by the arguments put
iforth by them against the signing of the
GATT Treaty. One point, which has
come v lxdlty is that the Government
has not taken the pepole and the Parlia-
ment into confidence all these yeara
about ths implicatio of the Treaty and

abcut the various sfages of the negotia-
ticns. But 1 cannot blame Mr. Pramab
Mukherjee for that Dbecause if a freak

child is born today, the last doctor can-
not be blamed. These negotiations
started from September, 1986 and four
Governments were involved in this. And
at no stage this House was taken into
confidence, the people were taken into
confidence. If at all somebody has to be
tlamed, all these successive Governments
have to be blamed for that. And it is
also very clear that the United States
and some of the developed countries in
Europe have adopted arm-twisting methods
tn brow-beat the developing nations. That
is very clear. And what these countries
could do ?

The question of sovereignty was raised.
T am also not convinced by that argu-
ment. In an international agreement,
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there is a give and take. It is not that
117 or 120 countries would get whatever
they want. Similarly India is also placed.
We may be a nation of 900 million
people, but in terms of our share in the
world trade, it is less than half a per
cent. Where do we stand? After all,
the negotiating power of a nation depends
on its economic strength also. We cannot
say that we are a big country, and we
could have mobilised everybody and that
we could have prevented certain things.
It i1s not so. And we cannot say that
those 117 or 120 countries, who have
signed, have surrendered their sovereignty
also. The question of sovereignty does
not arise because in an international
treaty, every couniry has to surrender a
part of its sovereignty just as an in-
dividual surrenders his individuality and
independence in a society, in a community,
and in a party. Therefore, that argument
does not hold good.

And what has been done by this
Government or the earlier Governments 7
The negotiations were being carried on.«
At several stages, amendment were placed.
But some stubbornness was shown by the
developed nations. Even otherwise, they
were doing that even without this Treaty.
When the cryogenic deal was stopped by
America, what could we do? When
Germany imposed restrictions on our
shoe exports because a particular chemical

Stastement by

was being used, what could we do?
Then, again, when France banned our
sea-food exports, what could we do?

Even bilaterally also, these nations are
adopting these tactics, and we are help-
less, the nations are helpless. Therefore,
at least, there are some advantages which
are likely to come from this Treaty. Not
all the bad points are there. I know
there are bad points. I know we would
not derive what all we want. But let us
see the good side also. A chaolic situa-
tion is there as far as international trade
is= concerned. Some order is sought to
be brought today by this World Trade
Organisation or whatever it is. An ap-
pealing machinery is going to be set up
because, when a nation unilaterally acts,
there will be scope for appeal. But today
there is no such scope for appeal. And
the developed nations have been asked
to reduce their subsidies which will help
our agriculture ultimately. It may oot
be beneficial today itself. Why should:
we think that India will remain in this
developing stage always and we will not
become a developed nation later on and
take advantage of these provisions?
Therefore, the argument that we cont_inue
to be in such a disadvantageous position
is also not correct. Then there is the
patent system. There may be some bad
points in that as far as one or two items
are concerned. The patent system will
encourage the innovation and incentive
and research also. And we should not for-
et that. And if any rule is contravened
ﬁy any country, if a patent is violated,
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there is scope for appeal and for inter-
vention of the WTQO. And the deve-
loped nations which are now giving
massive  subsidies will be asked tc
reduce them in course of time. And in
the long run, we will be benefited in
this also. And the intellectual property
protection system will also help in joint
ventures. It will attract more capital
also. And that also is an advantage
which we find in this Treaty. One more
thing has been mentioned as far as the
textile exports are concerned. According
to the multi-fibre agreement, the United
States, Canada the EEC countries, etc.,
are now adopting the quota system. They
wiil be required to eliminate these quota
systems  gradually. They have to com-
pletely abandon these quota systems in
the course of next ten vyears, and that
wil] definitely enhance our exports also.
When I mentioned that no country could
get everything it wanted, 1 wanted to
refer to a report which appeared in the
‘Indian Express’ of today from Geneva
by Chitra Subramaniam. It says : “Andrew

Minister

Stoler, Deputy Chief of United States
Trade Office in Geneva said ...... he
lamented that their efforts were being
frustrated by developing countries, like

India, who have a natural suspicion of
moves initiated by U.S. This is the most
frustrating issue I have dealt with——it is

not good to let a frustration level
buildup.” That is what he said. Even
America is dissatisfied. We should take

into consideration the position of certain
cdeveloped countries like Japan and Korea,
who can stand on their own legs but they
had to surrender, specially in the case of
import of rice they had to surrender.

Dr. Ashok Mitra asked as to why we
should be there and why we should be
a part of it; we can negotiate with other
countries. But if 120 countries from part
of the W.T.O., which countries will be
left out with whom we will have any
tilateral arrangement ? Fe should specify
the country with whom we can have a
bilateral agreement. If all the countries
form part of the W.T.O., there would be
no country left out for a bilateral agree-
ment with us. Therefore, we have to be

a part of it.
There are two points where doubts
exist and a lot of campaign is being

carried on all over the country, and that
ts in regard to the farmers’ rights to keep
seeds for their own use. The Minister
Iast time tried to dispel this impression.
The better course is, let the next crop
come and they will themselves realise '
whether this propaganda has got any !
value or not. That is the only way to,
counter this propaganda. Otherwise, what-
ever convincing arguments you may give,
they may not have any value. But this
point has to be clarified as to what will
be the effect on the Indian farmers if!
ultimately this system is enforced on the -
farmers. Secondly, as regards the drug
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prices, last time the Minister admitted
that drug prices will increase. But he
said that only the new patents will be
affected and not the existing medicines
because only 10 per cent of the life-
saving drugs are now patented. But there
are genuine fears on this account also.
He admitted that drug prices will increase
and he said that suitable legislation will
be brought forward both for seeds and
for product patent.
bably the Government is working on that.

also don’t know as to why we should
rush for it. Dr. Ashok Mitra raised the
question whether these laws will be valid
as these are likely to be questioned by

certain countries in . In such a
situation, when sufficient time has been
given to the country to change laws,

which in our case is 4 to 10 years, why
should we rush with these laws now ?
let us see the reaction of the world;
let us see the reaction of other develop-
ing countries and if necessary, necessary
changes can be brought about at that
time instead of rushing wlth legislations
now when the atmosphere is very hot.

think the Government should not rush.

Senior leaders who spoke on this side
have brought out some apprehensions
very clearly but none of them advocated
that we should get out of the GATT.
That is one common point. No speaker
has said that we should get out of the
GATT, because there is no other alter-
native that we are thinking of. Nobody
said that and we cannot survive in_this
world by getting out of the international
agreement. What [ feel is, in view of
the time available with the Government,
the Government should call all the party
leaders, take them into confidence, take
the country into confidence. take the
Parliament into confidence, bezause this is
a national issue which has a great beariny
on the future economy and future trade
of the country. Let us not take a
partisan view. The Government should

not stand on prestige nor should the
QOpposition always think of putting the
Government on the mat. We should

evolve a national consensus on this issue
and where necessary, we should try to
mobilise other countries. I am particularly
bappy that after the G-15 conference in
Delhi, in Marrakesh our delegation was
very active and they could prevent America
and other countries from insarting the
social clause. It will be useful if we act
united on this issue. Therefore, I plead
with the Government to take suitable steps
to evolve a consensus. Ultimately if we
find that the whole agreement is bad and
the W.T.O. cannot safeguard our country’s
interest, we will have the freedom to get
out of it. The Minister may clarify.

The point is whether we can keep that
option.  After working the systera, if we
find that it is dnsadvantageous to the
country, can we opt out of it ?

SHRI SATYA PRAKASH MALA.
VIYA : Really an unattached Member.
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SHRI CHIMANBHAI
Madam Deputy Chairman, thank you
very much for calling me. Actually, we
are considered as a weaker section.
(Interruptions) We should get more time,
but the stronger partners are taking more
time. Anyway,. ..

SHRI S. VIDUTHALAIl VIRUMBI:
Developing Members.

SHRI S. JAIPAL REDDY : Both of
them have come out of stronger parties.

MEHTA :

SHRI CHIMANBHAI MEHTA :
Madam, I would take just four-five
minutes. I would be very brief.

SHRI TINDIVANAM G. VENKAT-
RAMAN : Take your own time.

SHRI CHIMANBHALI MEHTA: [
v-ould like to draw your kind attention
as well as the attention of the House to
a news item which appeared in today’s
‘Hindustan Times’. It is a front-page
news where the Ambassador of China
has said that his country is trying hard
to join the World Trade Organisation,
He has said that by joining the World

drade Organisation, which is emerging
after the Uruguay Round of G.A.T.T.,
China would have the most-favoured

nation treatment.

Then, about Ccca Cola,
gg}ead of opposing the

THE DEPUTY CHAIRMAN : Mr.
Mehta, you cannot read from a newspaper
in the House. You can muke a note of
it, but you cannot bring a newspaper and
start reading from it.

he said that
entry of Coca

SHRI CHIMANBHAI MEHTA : [ am
only quoting.

THE DEPUTY CHAIRMAN : It is
not proper. It is never done.

SHRI CHIMANBHAI MEHTA : They
sxy that instead of crying hoarse about
international drinks, they are in a position
to send their drinks to the United States
and other countries.

Therefore, 1 would say that when a
countiry like China, which is very much
concerned about its sovereignty, takes
such a stand because they consider that
it is very bemeficial to their country, this
point is worth considering by those who

are opposing this G.AT.T. Treaty. You
may have some amendments. But when
about 120 countries are joining it, are
they losing their sovereignty ? "Are the
developmg countries mortgaging their
freedom ?

SHRI S. JAIPAL REDDY : Yes.

SHRI CHIMANBHAI MEHTA : Now,
we have the United Nations. We are
also a part of the United Nations. We
are maintaining certain international
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political relationships. Have we _given
up our sovereignty by this? In the
United Nations, five nations have the
veto power. In the World Trade Orga-
nisation, none bhas the veto power. This
is the marked difference.

Recently, I organised a seminar in
Saurashtra where more than 100 grassroot
farmers gathered to discuss the Dunkel
Text. We had also one non-resident
Indian from the United States who came
there when he was told that we were
holding a seminar. We had a discussion
for about four-and-a-half hours. He said
‘T am surprised that you are afraid of
Dunkel ; it is the Americans who are
saying that Dunkel may harm their
interests and, therefore, they are delaying
the endorsement by the Senate for one
year’. He said that the American labour
was resisting even the Mexican goods in
terms of the N.A.F.T.A., and, therefore,
why should we be afraid.

There was another point which was
made by him. He said : ‘You have got
the cheapest labour in the world ; there-
fore, you do not want to modermse 3 if
Rs. § million is to be invested in the
modernisation of the industry, you calcu-
late the interest and other charges and
vou conclude that the cheap labour is
more beneficial and, therefore, you do
not want to modernise ; that is why you
are remaining technologically backward’.

These are the points which, 1 think,
should also be considered by the Opposx-
tion.

Now, on the question of subsidy, there
is nothmg to discuss at all. We can give
more subsidy than they are getting today.

About seeds, multiplication of seeds by
the farmer for his own use and for selling
it to other farmers, without using the
btrand name .of the original company, is
permitted. 'This is what I bhave under-
stood from the G.A.T.T. Treaty. If it is
not permitted, please show me where it
is said so.

Then I will agrece with you that the
farmer cannot multiply the seeds for his
own use and for his selling without using
the brand name of the original company.
Therefore, this also should be considered.
And till the year 2000 if all the patents
which we have, process patents and other
patents, are going to be left intact, the
question. comes after six years. Here I
have one Qquestion in my mind. If a
developed country has patent rights and
if it refuses. to part with the product
licence to our country or if they charge
exorbitant prices, what are the regulations
for that? Can we use that product and
produce it in our country without their
consent and, if they don’t want to give
consent, can we produce the same pro-
duct. because we know how it can be
produced ? Because the  product is
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patented, knowing that fully well, will
we be prevented or would they charge
exorbitant prices for - what they had

invented ?

Thirdly, Dr. M. S. Swaminathan, Agro-
Economist, bhas calculated—whether you
agree with it or not—that 25 per cent
ot the seeds market of the world would
be covered by India, that India would be
able to sell patent seeds in the world
seeds market and that our share will be
25 per cent because our agro-economists
and researchers are far advanced and
highly talented. So, do you share the
optimism of Dr. M. S. Swaminathan,
internationally ‘recognized  Agro-Econo-
mist ? The Opposition have valid reasons
to raise a doubt about it—I am not
objecting to it. So, please clarify on all
these points.

About texiiles, and also the textile
industry as such,. since it is a beneficial
agreement because they would be able to
sell their goods in developed countries,
and our labour being cheap it will be
very difficult for them to compete, let
¢them send their textiles here. It will be
very high cost textiles, and for the
elitists it is a small market if they want
to sell their goods. In exchange if we
caii sell our handlooms, our garments,
then our labour would be employed in a
much more larger way. Therefore, 1
think, the Opposition’s doubts should be
clarified.

Let there be a debate. Call a meeting
of all the leaders and let us discuss once,
with no restriction on speeches, with no
time bar. Let wus have three, four or
five days and discuss it once. This point
is over but you did not allow us to dis-
cuss it. A threadbare discussion did not
take place. Anyone can discuss and
analyze our views. :

Thank you, Madam.

THE DEPUTY CHAIRMAN : Shri G.
G. Swell. ... Absent. Shri T. G. Venkat-
raman.

SHRI TINDIVANAM G. VENKAT-
RAMAN : Madam Deputy Chairman ...

AN HON. MEMBER : Please speak in
Tamil.

SHRI TINDIVANAM G. VENKAT-
RAMAN: The Interprefer is not here.
Do you understand Tamil ?

THE DEPUTY CHAIRMAN : No, no.
Please speak in English so that we can
finish it faster.

SHRI TINDIVANAM G. VENKAT-
RAMAN : My friend here is suggesting
it.

THE DEPUTY CHAIRMAN : Please
den’t accept. that suggestion. Some other
dzay, -when we have .more time, you may
qJeak in any Iauy;ago.
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_SHRI TINDIVANAM G. VENKAT-
RAMAN: T will speak in English: T
won't trouble the House.

Madam Deputy Chairman, after hea'mg
the various questions raised, one thing is
certain, that this Government has turned
a deaf ear to all the suggestions made by
the Opposition and they have not been
taken in the right spirit. That is all I
could gather, and in spite of the best
advice given by the Opposition Members,
still the Members of the Treasury Benches
are harping on the fact of the Minister
having sisned the agreement. Madam, in
February 1993, on “18th and 20th, there
was  an International Convention on
People’s Approach to GATT Negotiations.

A message was also sent by the Prime
Minister wherein he had  stated thot he
was glad to know that the National

Grovp on  Putent Laws was holding an
International  Convention on People’s
Approach to GATT MNegotiations in Delhi.
1 quote further :

“Such discussions should stimulate
thought and promote useful contribu-
tion to the on-going debate on the
subject which iIs of concern to us. I
convey my best wishes to all the
participants of the Convention.”

Madam, this is the message sent by the
Prime Minister of India. Instead of taking
1rlto consideration the advice or the find-
ings of this Convention, they have signed
it, even after tuking into consideration
all these. The very first resolution, I
wunt to submit, is te the folloving effect.
1 quote :

“The People’s Conveniion strongly
felt that the ‘Dunkel Draft Text, DDT,
in its present form, is totall unaccep-
table and must be rejected as it is
inimical to the lasic needs and aspira-
tions of the people world over and
people in developing countriss in parfi-
cular and also because the Dunkel-
GATT is not of the penple by the
peonle and for the people.”

S0, the very first

i resolution said, “We
totally relect it.

It is not for us, and we
should not sien it.” But, in spite of
these cfforts and the Prime Minister
kaving given this messege, they have dis-
rrowrded it and thrown it into the dustbin,

and thev have sianed it. It has been
heralded bv the  Minister concerned by
saying, “We have signed it. What is it

that you are going to do?” It

is as if
a challenge.

We, the Opposition parties are satisfied

with our efferts. Qur conscience is clear
now., We have done our duty. The
porty on the Treasury Benches should

cxamine conscientiously whether they are
doin~ justice to the countrv. One day or
the other, they will certainly come to the
crnclucion that the Opnosition was correct.
thet vhat the  Opposition had said, was
quite correct.
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Just now the Treasury Benches made
the point, “Now everything is over. They
have signed it. What is the point ?”
That is correct. Y take it in right spirit.
Things are over. Now a postmartem is
being done. How have the injuries been

caused ? What is the cause of the
injuries ? What weapon was used ? We
are doing this postmartem here because

you signed it. What is the point in your
asking us now about it? You are going
to sigr it again in July. Finally you are
coing to do it. So, this iIs a ritual being
done by the Minister concerned. So far
as T am able to see it, it is only the last,
final ritual by the Minister concerned in
this regard.

I wont to put certain gquestions. 1 do
not know whether the Minister will be
able to answer them or not at this junc-
ture because he is rushing to see foreig-
irers, I want to put a few questions :

What are the amendments proposed by
the Government of India regarding the
DDT ? How many of the amendments
have been carried out according to your
specifications 7 If not, why not? Does
it not mean that you are treacherously
tetruving the confidence reposed in you ?
You smust answer these questions.

Secondly, what was the export and
foreign exchange earning of India in the
fields of agriculture, textiles, medicine,
hin-technology and industry till date, and
what percentage are vyou expecting by
signine this GATT Agreement ?

Was the Government of India aware
of the fact that the DDT had omitted the
bracketed items and that it is solely
hasad on the lines of the 1990 Brussels
“finisterial Meeting ?

Let the Minister answer ihese questions.

Added to these. is the Government of
India aware of the fact that by liberalis-
ing the trade pohcy regarding foreigners.
multinationals coming into India. the
lacal, indigenous manufacturers. be they
in agriculture. the pharmaceutical 'nduslxv
or any olher industry, as a matter of
fuct, will he ousted from the tiade
market ? Ta view of the fact that vyou
#re giving a lion’s  share of concessions
to foreigners. it will be a multinaticnal
market, and they will bes plundering and
takipg away our wealth. Formely we
had only the British here for 150 years.
Now you are opening the floodgates for
a1 the muliinationals, and they are going
to plainder the countrv and thev are

aoirz to tnke away the wealth of the
country.

Will the Government constitute a Joint
Parliamentary Committee to go into the
detri's of the Uruguay Round and the
CATT ond then finally sien amendments

suncested ? Even now there is time
hecruse we are only in  Mav. In July
finslly you - are going to sign it. You

think nbout it. You constitute a Joint
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Parliamentary Committee of all -the con-
cérned  Members in the Opposition,
eminent jurists and all concerned persons
from all walks of life and try to see that.
At least you can mend your ways.

Sir, public opinion is against the signing
of the DT. Does the stand of the
Government reflect the interests of the
citizens of India, or are they playmg the
second fiddle to maultinationals ? This is
my last question. Thank you very much.

THE DEPUTY CHAIRMAN : I must
make an announcement. 1 requested the
hon. Minister to delay the meeting, but
at 6 p.m. we must start his reply. So,
please ccoperate. I would call Shri Ish
Dutt Yadav, Dr. Naunihal Singh, Shri
Bhupinder Singh Mann and Shri Jag-
mohan. Four Members are there. H{a
quT  F7 eqrd AGH | 6 A § TAHT LT FAT &
Tofag gaX A F @ § o @ seafag o

S En s aEd (S wem) o d W
9T el WIRT FAT AIFAT AT
Jeawmafa : s dr aga Ag @ AL .

St WEr TET W 0 ug Kadr AI

Lis i
Y 0 T e ¥ FF0 WO FIN
T @ AT |

gagerafa : T @iz § W w1 Qfxg,
Fqiw Agl wCT

If wishes were horses we would be

riding them.

st M T OTeR ¢ ITWITTT weIedt, FITET
HYAT FT  HACW AMAA TS AT TR
dasft 4 9 WY ¥ ggy ¥ et @q
FHA HT FM |

THE DEPUTY CHAIRMAN :
you very much.

SHRI S. JAIPAL REDDY : Let the
Minister answer on Monday.

THE DEPUTY CHAIRMAN: On
Monday we have got discussion on the
working of the Mxmstty of Labour. We
do not want to cut it down.

SHRI TINDIVANAM G. VENKAT-
RAMAN : To answer he must take time.
Iet him do some homework and answer
our questions. Otherwise what is the
point” in our posing questions.

SHRI S. JAIPAL REDDY :
let him answer on Monday.

THE DEPUTY CHAIRMAN : He will
be busy in the Lok Sabha on Monday.

Thank

Madam,
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SHRI S. JATIPAL. REDDY : Madam,
there is a lot to answer., And he has

some engagement. We could take it as
the first item on Monday for his reply.

THE DEPUTY CHAIRMAN : He will
be needed in the Lok Sabha. Today the
Lok Sabha did not sit.

THE LEADER OF THE OPPOSITION
¢SHRI SIKANDER BAKHT) : He is not
needed in the Lok Sabha at all .

SHRI PRANAB MUKHERJEE: In
fact, the matter was to be taken up today
in the Lok Sabha if it had not adjourned.
That is why we decided before we ad-
journed we would skip Ilunch break and
complete it today. Most respectfully I
submit if the Hon. Members sit a little
longer, if it is needed, we will complete
it because we have to complete it today.
On Monday I may have to be there. Of
course, I cannot say whether they will
take it up or not, but it is expected that
it may come up in the Lok Sabha. 1
would not like to create a difficult
problem for us.

THE DEPUTY CHAIRMAN : There-
fore, let us finish it today.

SHRI S. TJAIPAL REDDY: We ap-
preciate his problem. I am sure on
Monday the Lok Sabha will discuss it,
but he will take only half-an-hour here.
In the meantime he can gc to Lok
Sabha. We can take it up at 12 o’clock
and finish it by 12.30.

THE DEPUTY CHAIRMAN :
have had two days for it. So,
finish it today.

ot $m =T amrw : Ivgwafs  wgmEAy,
iz, €F9 IR FHE Fr oA T fT R
Ty W auid faumw a% gq & v W ¥FAw I
R qfer Q@ [ oy v AN OF ww T
fafag & = wasita &1 ®wTn & T@ wwn
& T 2w F wwx ¥f aga ;e HEwC wy
oS § 99 GAwiy ¥ fyg gquaX ag arfuey
@ T w W A 15 mdw B ogem
fFr 1 wg Ta fafema oy & & faw
oAty ax wforer dfr ¥ gEnawe fRY @
IIX @ A wEANAT T, T Ay afas
feafy = T gwr 9@, warEg www
a¥m Atz AW anfews wALH A @ @
gg Wt auar T wwe @t mforew gl g
Ty GO WA aAfET F ozaTa W, faAwiy
nfat & T ¥ NF F 39 e Al
9T, FFT WA TR TR gEarmT fRr ¥
s R wwh fear ¥ o R amdy
™ i & o & gment 9w ¥ werar,
wag Eag v ¥ =foow Hedr &2 R

We
let us
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wm gae 42 -y oxew afenz i w3
e w7 W& agew T e
qarar N Fast o B 3w E anfrer el
Wity et ey e aT e B
9T FENAT RN M1 WH | @ wwa Yoz
wert € 1 FOf g agadr B

2Ty seteey vy wnveraey - oy 2R0R SO
W way =T

s e o vy . oggEw oW owTR

ot $% T@ mEw : g & Fga ¥ AW A =
mr wgy gmr 1 g f f ofaad dae
Praad § ool atfen wavan & S & amm
iy & T weifaw WY & qw ol §
FFra ey gel oy ot ¥ uF wiE ) a9,
w0 I RS guq qdi g & 1 safed §
wu fowrd g7 wen § T 9 s et s AT
T S §E @ TN FET & | I FieAT Y
g Fg A 1 FEM wEN AT A IS
Foam TH fF aWAs ¥ @ H AT
FN FFH TART W AHA AT W 0 HEH,
fzel; i, faRei gofr Flmr, faddft e
¥ At fF s fadelr Ao, wET dw ¥
wr Ber e ¥ fel gurns 93 B
Faffy ama o e g B w7 gu usg fafwx
& T e Tafaed, 3w § @R @w @
nig-nig ¥ gx frarr o FoRm ¥ T ey
ARSA T EEAET Y W ¥ I W wWT
oF Fer £ A awwre gw oux i &
famz Wi a8 @7 <@ T ? B ¥ Swwr weY
N affvrer #dr, fasdir T wenere Tl
Eygomar v o I @E 7! RaAww,
qRgza w1 st Tavews F A Al ¥ RE ?
T | & Ay DT ¥ gmig v W & AfEA
=i g A & Ak ey w1 e Wl w6
o @ § 1 Fow fredd o @@ aid T
gt ¥ feww g @ awa Hadr dflz e
fagmigdt agq, w9t & WA R | A qw gy
a3t & vy dwst ow feaw g3, W oy
F at¥ ) Nwwsx T al FiI@ g s
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g 1w\ gl W T At w9
FGFT -HWTE GBAT 1 WA agare Y
g @ | & arm’ ag Srdoretwqiom § o
ST CaCICEIE ol 1oL B o R
39 for za@ 0 Fearr &7 el g 7
oy, o9 fre SRR FGT w9 oW W,
fa2elt it & &7 W o=, uEH S ¥ .
W 9T ST AW A FE A W A A
F AR 9= W F1 feam  geveafan @
FAERT a7 AR A9-SUFCqT 9 SHFT A
T ar TGl T ? § oF v wgwy
ARAT § afforon welY WY 5 gRvr § foreriy
amafer & a8 wim T A Frewer 4, goit
T ooae A fAEwar & | M W o faarc e
& fF At Gt g S oaw Wi & e
¥ freed & 1 oS Seire Fdae § fretar
g o9 S F e ¥ Frwwra g, g otie
F 33T § Frwerar @, awer o ¥ SigT A
freadt &, FO9T I X 9B & %8 H—warm
& R ¥ fawea & s g
g s ¥ osfw ¥ A frwedt 2 7
FHAF dX ¥ T N w FrerEA e
FaA A G 1 ow A fram @ @ gew
TR | AN TWd @ Ao e qege
F fedl X gEANT v ST R R
@ T A, TFF WY T PR
FH WT TN AN FT AT WX @ &
s fred g afeast w7 W e fewra
F1 garafga 64T 1 AT9R o gewr
wind T« IR A R At uee By
FHL A FEF F ¥ RATCFAE 1 vy
fme v ¥ fd At feei e derd
AT q o FAA Y0 T XN A e
o sifawt § o afamwd 0 ot wg
1T Fo & o wd wwEmA | O¥ S dewe
wae gt HEHR ¥ 4R et Rure ok
g1 AT o % aifw ¥ avg Rear e
A9 wT FEWW FIT | AT 9E o gl
T IR @, @ A Aafmd & s
1 T F Tem N o9 ST § o ars ere
#X 9 SN A @TE T Y o § oe gy
e WeY, RRat BT S ger | sgve,
faw fav e =1 Sy vz ar@m, S
FT STEA 9% AT, Wi ¥ At ordy
STQET FT TG L arEAT I faw ATTAY
ardt AT wr ek aaet dwre Sl AR

Tafay # @R & i @ e
T At g B omenro o wefre @y,
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o o fEe ¥ e a A e uw dsF
a1 Arforew welY ST sro s WA S
ol ox & fF 3 v deF ey v W
& qey sfasl &7 S5v gaErd, W@ F AT
mfadt 7 do% T, 3w & g Jafri
& dz% gd, FIw F gfgshifaai v d=4
gard, AT A7 FoF A | A9 I
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& fog w9 S99d 9 9N gEnET fHA
&, T g I SWTa 3 Ay sry-ewawr
aﬁq@ﬂ‘r Fmw #r wrawifasTr 9z A
ST, TW FY FAMATIL O AWML qE0 TS
FI T FIT T AT UST F1 T TAATAT
WML AR QX TS 7 fawara § e
TEAT | HUX FA qEG FT qSF JAT FL AT
R g wt favare ¥ A€t AT &, evsdraow
T A AR famne ¥ A S g, o=
Tl *w g v 9 gHE & ostodm IW oA
ara g oarer g U W ATIH T FIe-
At F fq Qg § gsT 81 eI i oW @sr
gt d war ) qu 3w fafea & stadY wdg
et & faq | QW 2w sofaw gerEr &
T 7§ TQrE | oa faer areal & amEey
HRd A ST @ § | T 9 A gAfa=Ek
wfer 1 few, {4 wrawYy areaTaA fam@r av
f& T ora®Y s w1 GrEA FEU AT AT
ST FT A FE AW W gE A gen
Ig-TgT  THATE |

DR. NAUNIHAL SINGH (Uttar Pra-
desh) :" Madam, on the 20th April, the
Hon. Power Minister, Mr. Salve, and other
Hon. Members of the ruling party demon-
strated their legal skills and acumen by
stating that according to the Constitution,
the Executive does not need Parliament's
ratification of treaties like the GATT. Well,
this is a very awful statement made. In
fact, I will call this a great Constitutional
hoax. I wish to bring to the notice of
1his, august House that the sigining of the
GATT treaty by the Government will
generate innumerable conflicts with India's
socio-economic objectives. Some areas of
the Dunkel Draft come into confiict with
the Directive Principles of State Policy
enshrined in the -Constitution of India.
The domain of domestic policvy is being
subjected to mtemanonal security. Hence.
conflicts may arise between our socio-
economic and  political objzctives and
mtcxnauonal commitments. A conflict
may arise in the exercise of jurisdiction
between our judicial bodies and panels and
the authorities being established by the
Dunkel proposals where demestic  paolicy
issues are . involved. For example, no
exemption is allowed for asscistance given
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to ‘Scheduled Castes, ‘Scheduled Tribes and
Backward Classes- whereas article 46 of
the Indian Constitution _enjoins upon . the
State the duty of promoting the ‘economic
interests of the - weaker sections of the
people. Such people are gencrally engag-
ed in enterprises like handlooms, carpets
or the National Textiles Corporation which
carry more than five per cent subsidy and,
as such. there will be no exemption for
these. Hence the objective of article 46
will be in conflict with these provisions of
the Dunkel Draft. Similarly, supply of
agricultural inputs such as fertilizers at
subsidised prices will attract the provisions
of the Dunkel Draft which require reduc-
tion of domestic' support. Some of the
regional development programmes such as,
for the North-East, on the basis of, sav,
provision of frelght subsidy, will not be
permissible.  Similarly, our PDE and the
distribution of essential goods at subsidis-
cd rates designed to reduce inequalitics in
income required by article 38 of the
Constitut'on will be frowned by the Dunkel
Draft.

Another area for focussing attention is
articlc 48 of the Constitution which states :

“The State shall endeavour to organise
agriculture and animal husbandry on
modern and scientific lines and shall,
in particular, take s'eps for preserving
and improving the breeds of cows, cal-
ves and other cattle.”

There will be hindrance in the achieve-
ment of this objective due to the proposed
provisions regarding patents. Besides, no
exemption is made for pesticides und
agricultural inputs and even for plant
varieties and animals. And a provision of
patents of ‘sui generis’ system 1s establish-
ed. Hence, there can be problems in
making available the genetic material and
propagation of improved breeds for gene-
ral distribution to farmers. The prices of
agricultural inputs are very likely to in-
crease due to the introduction of product
patents in these areas. If that happens,
their use or consumption which is strongly
correlated to prices, will be adversely
affected, and in turn, it will affect agricul-
tural product\ on, unless farmers are com-
pensated by corresponding adjustment in
output prices. Difficulty may also arise in
multiplying and supplying new breeds of
plants and animals, which wculd negate
oriicle 48 of the Constitution.

THE DEPUTY CHAIRMAN: Dr.
Singh, Please conclude.

IDR. NAUNIHAL SINGH : Madam, you
are pushing me so hard in this manrer,
not giving enough time. Any way, I wish
to bring home to this House one very im-
portant article of the Constitution and that
is, a{ticle 253. I would like to quote that
article.

“Notwithstanding anything in the fore-
going provisions of this Chapter Parliament
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has power to make any law for the whole
or any part of the territory of India for
unplementmg any treaty, agreement or
convention with any other country or ¢oun-
tries or any decision made at any iarerna-
tional conference, association or other
body’’. However, since many basic policies
of the State Governments are involved,
they must have been consulted ‘before any
commitment is made with respect to such
arcas. Thus, a ratification by Parliament
of the emerging agreement on a matter of
such great importance to the nation and
consultation with the States should be done.
Contrary to past practices, as no such
w1de-raugm}z mternatxonal agrement con-
tained sencitive issues affectine the future of
the country, its national and sub-natignal
policies, and of concern to many sections
of people, has been concluded before It
that does not happen, that lapse would
constitute a clear erosion of the sp'rit and
the conscience of the Constitut'on of India.

THE DEPUTY CHAIRMAN: I have
two names. Shri Bhupinder Singh Mann
and Shri Jagmohan,

gogwafa : AT OTEw, ATE WU 9gH

T F N e, | (smaam) FF R,
T HAT T T &, °ad) a1 & Arawr s
T IEA T AT oY

ot qee fog W (s fadfed) o dew,
Frg fafaeex of ¥ ot @=die famm § s
AT BHE AT¢ ¥ gAY FAQFERUA AR
fog @ wwg f&m, e

wew, sEHAT  FWET @1 1zdY O
¥ A7 71 9¢ Wg Fgg aav &, o fF =y
AEA Awgr g 2w Ay EvEhw g &Y
A ST ¥ SETAr WIEEET STEIw § )
qgAt arg ar gdr St ¥ g FRAT Aagar fE
Aoy wirdegT F aasder faAar gar @0
W A & ar amy dfves awfad wawe
@M T FE T I F I fraAr SR
g3z g, feaar oW@E iEwdE ¥ oTEE A W
FIOT Tary #1 Sfow ST | z@E arg-ard
#f gz wgA wgw fr oggr & N SR aw
Ty Wewes & 5 oAl 9T wFroshar
@t 2 fragh &Y S & ST & IEET arEr
MU FO AA@T § TF A AE Joar F A
ag g AE dwar § o gewl &1 oarw Y
are g ¥ A F HSr ot ¥ wgAr Argam
fr sgC®r Wt wfewi § 9% TW g9,
FTT F Tor ST GEt AT &Y ToOST A AT A
w& &, ag agwy 5 oawl A ORE GWA
ity | gafaw WER F T ENH 4
20—7 RSS'ND/9S

W ¥ W @ oAw FT Ay arh
Ty & | @g ordm oY ¥ siEwiE
31 T W iRy ggt A s
T SRTT X I O awers ¥ HEr-
T T g UF T AT | qF |quwA
Fagt wmar & fr o AW defeafmza ¥
fata ¥ § St aer, fagan, aer, IRl

mﬁagwamﬁ:qgrﬁw’t 17a‘:~§ti
§ 9% gme Fifer aafedr § @t ag dafew
Fafasy WY e &, 23,743.7 =908,
et SrAd 9T 34,769 FTAT F FrAd
a7, d UK TEHT AW TEEN qaredy iF =
17 aEgait 9% S A Ay qafas wwx
H & ¥ TAN WA ¥ IO GCHIA AW @ 7
uF AT #AY fAwrslt @€ 68.8 qXFI &
68. 8 UTAZ Afea a=fadr = fema difsw
<gi B Ol T 999 A9 Fg ar 98 ATy ey
T | uE Uar ¥ T gEed MEAew @ 2, Iz
ar =mgi gt & v fawreseT 7 8, wifs
TORT FIH T 930, SR Fif{Er 2Av
O, IUF AT B FH FET TR 1 ITET
FH FHEA Y ET G WY 2 | IAET
TATHRET T B MIT vy o
TEr a@gdr § @ Wil dk o9x 3w
T g 1 3 S A ARy %1 g
FC W § A T AaE L @ &, 4% o far
afgr ? @Ed W foww W @t ¥ ¥
dife &, Tofea aafodr w ifea §, ag oy sy
fF awl & A IR WA T [afge
fr g W wafest § ag MO 68, g AT
Fr wifexr wafady &, sF< A IEFT @R wX
a, & @ oag wgwfn oqd Al il g
#afady, o Aafad st #T  9t & fgagr
T FEm 68. 8, ag W fyaw, oRw fw
w1 A, A€ AW wENr S ¥Lr =X W g,
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O Fw SR §, sEwr F A oweR vy
g1 @t w@ A wafad sme W
XX AT 68.8 axdz AF FW AT § |
FT AR NI qEfEd Fur w1 e e

T AT gur g f&5 feom a7 T &
F¥9 A, fm= w7 5w AT &Y agi S
FTH WA, fFET A gE atd w4 Aaten
agfasy v frdi § o gt ava adf 8 20
aff F? wwfm f fraiw w1 S 9%
2 & fram w1 fow & & v wifewa
oH & agt aF o ww &5 S A oag AE,
agt =1 feargqg ag af & ST &, O
qTaR Fr g 9UEr, ¥R AV g ovwawr g fw oS
N e fd @ &, ag 918 w5 0 43 &Y,
g T faa A & 1 & @ FA-NREARS
W § AT AT B AT ? AW IAwT L, AW
fram o7 § SiRagt o & oMt snw =g
& fr ofees fediogme faew &t =0
g, 598 @g war & e ofcas feediegem <
goar §, feT aeee st #Er §F @l
93w | ard at faw gaar @ fiv e ey
¥ ¥ gy gladr § 1 g §1 9ISt
WEAT 92T T SEwr @A fwHEa wv g
a7 fhae & s &Y g a19 FT AY FF
o forr & g7 sgaewr €g 1 foom &
F8 qX 3w @ &Y fram F fagars &
FgF ST F wwaa g fF oag v AEiE
.. . (swEETR)

A JAFE T AEETA ¢ 317 "@gA, OF
fawe . . . (sw=e)

THE DEPUTY CHAIRMAN: No
interruption. You tock enough time. 1 am

rot allowing vou.  JFaiswalj.  vou  took
enough time. Please don’t interfere.

s sFew W WmwA™ ;. AIE &
fag . .. (somEnw)

THE DEPUTY CHAIRMAN : Don’t
help. He is capable of doiag it. I won't
allow you. This is not proper.

Y virr TAg W s o W et
N Y wraw Freme 7 o a8 g Gfew
# auaar g e faaweredew ¥ ag q@ g
T g afgg 1w W § mA v
S ASt AT FFEATE ! A A T AT AR
FT A€ Ag AW TeLe AT fFar wAr 7S
wi gar & @ s am, fwd fF 7 faes
A § @ Eg dWmoar Hgd AT Faeardi

MR Fg ifs oo o wiET F a@ qg
& feam w1 fgw 3@y ¥ faw, o A ge-
fegafarza @it a¥=w? @ e B Az
FEY Ffaq o <@ Efr wad fram ¥ fao
T THAT GET, frETT A wET ww QT |
JaqeqsE v, daer garwer # frgetsrad w5y
T AT & o) F quaAar § fov ag sy snfza
@ st & Fraw w4 Em ? wey S, Wi
FAFOAT F T AT UF  TAC AT AT 2 A
At IEEY DA wome @ [ T R
T oF X FT T T Ay o e Fraa
AR F1 I, Aot AR fFad w1 g,
JEET FAT w9 FT g T E | gl
M FHAT AT o6 g orso71 drs A1iET,
ST frst fFw &t a5 St woORT fEEEs
FUM 1 I¥ gw o< o7 frass @ O
= @ &, 38 av Wiz framE w30 0
AT AqIFE A W 9T 4% ArgL AFL A
g @ @ grew ghar % wd A S E, T8
fearss s<9aTem 2 f& W@ W@ g
feaq % oY & s sa® ey S A &
g AN &1 T =mw T § sy wiE W
wEr A1 ifge ok § wAmar g O gwr
R ag ug T aFaT | st sAw (AT
aifem & fear ot wtg & feaw &%, @
¥ 9 gawm mwar g v 9% 60 ¥ 70 wigwa
Difafex afsady &1 ag o T gE@ E
¥ agt F feediw &1 qfwfea @afad 2
4 & Fgt ¥ femm ¥ difwfes gafasr 2
a1 I I gEt § ghrar @ @ faewtads
T, afeT gl Ffea & @ ag fgg ¥
gafan sme agt & feae gEr g1 3R WX
T F1 fram fadg = @t =% @ =gy,
afeT agh & feam w1 788 | & agar WO
g & <aor faQlg 2 il ggama v &
T g7 # facgewadl 81 Hug wrwg
fe ag aa@ & fgg A sl &, Afwsr st
aTed ¥ N guwrgfes udiege §, ag wWE
falta & sam ¥ ) @ v o@r S €Y, gEeT
Al wow 9 W qEt w1 wegac , Suw
ag g Harar ot a8 39 S99 F7 59T
WM |\ ATSF Th faegiv NEFmT F7 aAg
forar &, a7 @F fae § v Ay NEawa
& sgIrifes daw A 2, ag g faddy
g asa 7 s foediy s & &, =12 ag
g &, MY 9y qifafewa ofcdiy awas
@y @1 a1 ®g i g faiv Siewmm
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JFT & ag W =wF FOedfr £ gz S
g=T =ifgw |

SareAsy S, AT qF I F AT omfewd-14
g Farfadr fagiz o, 9% S wTx ¥R T
I TR fRan wav ¥, 3dF A@vw qeETy
frar war &, giAvAE faar war &, gEiAfas
SRS FX W@T ¥ | Gg IEEAEIAF  sAIRT
gur =Jrfge o s ag @wAr § § ag @
drax d§ |+ Haumar § f5 z@ o & Qe
ot arfgy 1 avir  fagwiasdos $r e
-TET T 4 AW B, gz aAd qd 3 )
e wan fasatasas fRar & @ sy
gifededt star  =ifgg aic e =
9FRT 2 I Arfge fF s =g sw 9
F FE A AT AT Al 5 1 TR § F¥qfw
g 1 @d gk f& “fexg @@’ ar “Raw
H®" FIT FTALG T HHT 1T HI0T EIFIE
wE s fam ik w0 g7 e o1 fxar
AT FH wamdid a9 T fE@v . ag wdr
Hq fFar g HAT @EwRw 1 dr O&T 9E
Fr 9rfgy @w F gmamr g i fea
F g wwed”’ ger =rfgg 1 gaw &w
N EETE oA gFAM i fAaatsdaa
Fm & fga ¥ Sroar )

Statement by

Gsw, ag 3o FAfEEAG § AFEAT Frgaw
CUNIECE

SHRI JAGMOHAN (Nominated) :
Madam, I don’t propose to imuake any
speech. I wish to raise only a few points
for the consideration of the Government.
The first print is: Doss the Government
realise that, by signing this Final Act, the
advantage or benefit that would accrue to
the developed countries would be dispro-
portionately large compared to the benefit
that would accrue to the developing coun-
tries 2 It cannot be denied that in cer-
tain areas some advantage will accrue to
us. They might be very limited. But the
developed countries will secure dispropor-
tionately large benefit over a period of
time. You can always give opinions on
general statements. But one should go by
the evidence that is provided by history
during the last 50 vyears. During the
colonial period, the developed countries.
of course, took away the resources
of this country by military might. We
are all aware of it. I don’t want to dwell
on it. But what happened in_the post
colonial period when the colonial period
ended ? All types of mechanism, _infer-
national mechanism were set up, i.e. World
Bank International Monetarv Fund, AID.
Aid Indin Consortiuvm Willy Brand Report.
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Woodland Report, etc. All types of things
were there and aid was also given. But
what has been the net result? The gap
between the developed countries and the
developing countries has increased, widen-
ed. In spite of the Stockholm Conferences
and other things, the number of poor
people in the world has increased.  We
should go by empirical evidence and by
the facts. The per capita income in the
develop'ng countries should have gone up
by 1.2 per cent or so. In the developed
countries, it has gone up at a much higher
pace and the gap is increasing. These are
the statistics. This is exactly going to hap-
pen now. This is the same economic
power structure, the international econo-
m'c order, which is being governed by the
developed countries, which want to per-
petuate and strengthen it to their advan-
toee.  Ome shounld go by what they will
actually do in practice, not by what they
declare. It was said that there would be
competition. We should not be afraid of
any competition. But competition can be

among eguals or among those who are
nearby. It cannot be between wunequals
particularly when the unequal partner is

not able ta buy good talent, is not able to
provide the best educat’on, is not able to
give so many facilities that they can give.
You can develop the best nuclear techno-
lozv. You can take the best brain.
(.. .time bell. . .\) Madam, I have not start-
ed my speech. I would suggest only one
thing. Madam., you should preside ovet
the function at the start of the speeches
not at the end.

THE DEPUTY CHAIRMAN: I will
do it from tomorrow.

SHRI JAGMOHAN : 1 will shorten my
specech from tomorrow.

Madam, I can understand the time
constraint. I just want to make one or
two points more. I will not repeat any-
thing which has already been said These
are a few points which I thought I would
mention which were not mentioned very
clearly.

So, if the world is unequal, then your
human dignity and human rights, I think,
become meaningless. You know that the
powerful people, particularly economically
powerful people, can always bend any
svstem to their own advantage.

The second aspect is that this system
would give a very large cover to the multi-
nationals. 1 will give you a few statistics.
Two hundred multinationals have already
corneredd about 30 per cent of the world
trade. Out of these 200 multinationals, 170
multinationals belong to five big. These
five big means UK, USA, France, Japan
and Germany. You know what the history
is. Wherever there is concentration of
liberties are

power, human freedom and
manacer.  Vou may do it in your Con-
stitution. You mav have it evervwhere.
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But, in actual practice, they will be under-
mined. What will actaally happen in
practice ? Has the Government taken
this aspect into account ?

The third thing is that we should not
view Dunkel in solation. It is a part of
an overall pattern, including the Satellite.
You know the menace wh'ch has changed
the taste of the people. It is the change
of the taste of the people which make the
Indian society a consumer society. Make
the m’ddle class people buy things which
they are producing. It is a mulli-prenged
attack. You cannot view Dunkel in isola-
tion. You have to view it in relationship
with other things which are _simultanc-
ously happen’ng. Now, what w!ll happen ?
Nobody is against international order or
nternationalisation. It has become ines-
capable. But we have to consider our
position: What will our position be in
that international order ? We will become
a small cog in the big international
machine which will be propelled by insen-
tient barbarism, if I may say so. It will
be imvelled by consumer'sm which will
wiolate our cultural heritage and make us
greedy pzople—born for garbage and
greed—and make us forget our good value
system of contentment, balance, harmony
and the concept of karma yoga. You may
have five to ten per cent people who may
benefit from th’s corder and they will be-
come the mouthp’ece of this order. This
i *he srsve danger which we as a nation
nced to consider. It is not a ?arty issue.
1t is a question of the future of the coun-
fry. What types of life do you want to
have for the next 50 years, that is the
issue which is involved here. The issue
is not merely of economic manipulation.
These are the four or five points that I
wanted to make. There are a few more
points, but your bell has made me forget
them.

THE MINISTER OF COMMERCE
(SHRI PRANAB MUKHERJEE) : Madam,
Deputy Chairperson, I am glad to have the
opportunity once again to listen to the
observations made by a large number of
Members on the multilateral trade agree-
ment, which is new GATT, 1994 and the
WTO. Before I left for Marrakesh, T had
the privilege of Fstening to the Members
from this House and the other House. The
jssues which were raised today had been
raised earlier and for the sake of brevity
¥ woild vot Iike to repeat the issues and
the position which T had taken in respect
of these ‘jssues. T would like to confine
my observations substantially to what hap-
pened in Marrakesh and what future im-
plications would be there and what future
course of action would be demanded of us
as a result of that. While I was Y'stening
to tha hon. Members. 1 did not doubt their
sincerity, their honestv of purpose or their
patriotism. A lot of strong words were
nsed.  But that is part of politics and I am
not going to respond or react to that. But
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surely, despite their sincerity, I did feel
that they were not able to appreciate many
of the issues in proper perspective. If
you allow me to say so, this has not hap-
pened for the first time. Views had been
formulated even before 6th December and
even before 15th December. That is why,
in my observations at Marrakesh, I said
that the agitation was not confined merely
to the iloor of the House or merely to de-
bating the issue at the academic level. It
has spilled over the streets. It was even
asked, by referring to a statement or a
news item and making it out to be the
views of one of my celleagues, as to why
last minute efforts for consensus was not
made. It was not made becanse of the
simple fact that positions were already
taken. A position was taken evem before
15th December. I have given a detailed ac-
count of the discussions which I had at
various levels and I would not like to re
peat them. I am quoting what I said while
making my observations at Marrakesh. 1
am quoting from my own statement:
“Trade distortive practices have to be
disciplined without affecting, in any way,
the developmental programmes and social
objectives of the developing countries. My
Government is firmly committed to pro-
tecting the interests of our farmers, who
const'tute the country’s lifeline, and to the
objective of ensuring food security for our
people”. 1 also mentioned, while com-
menting on the TRIPS, that we stand com-
m'tied to the prevention of exploitative
pricing of life-saving drugs in our country.
Madam, I did not make these observations
as a rhetoric. In the international congre-
gation, in the conferences of Trade Min’s-
ters, I made quite clear the policies of the
Government of India in respect of certain
very  vital sectors. Of course, as you
know, like the Indian Parliament, in the
internat’onal conferences of th’s sort, there
is always t'me constraint. So, when 125
members were to make their observations
over a period of three days naturzally, we
conld not delay, discuss and debate on all
issues. And 1 would like to repeat that,
under no circumstances, the Government of
India—and, here, when I say, ‘Govern-
ment’, it is not merely our Government
but any Government, for that matter.—will
compromise the sovere'gn interests of our
country, the interests of the people, the
interests of the farmers and the interests
of the workers. This goes without saying.
Therefore, we shall have to keep in view
what our uliimate objective is. Surely,
we are proud of being Indians; I entirely
agree with the hon. Members and there
are no two opinions. None of us present
in this House will dispute it. When some-
body claims that we are proud of being
Indians, it means that we are prowd of owr
culture, we are proud of our heritage and,
under no circumstances would we compro-
mise with our national pride. So, that is
not the question here. The question is:
through this international trade agreement,
which is, no doubt. complicated, and which
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bis far-reaching implications, have we
compromised our sovereignty and have we
sold the interests of our nation? Madam,
my most respectful submission is ‘No’. We
have not done it. We have not done any-
thing which others have said. Everybody
there, as somebody has pointed out, every
representative, there is fully conscious of
his/her constituencies, of his/her responsi-
bility of the people of the respective coun-
try. And, here, most respectfully, I would
submit let us not speak for others. I had
the privilege of listening to everybody’s
speech—1I made it a point as I used to do
when I was a lone Member of Parliament
representing my party, I am saying ‘loan
Member of my party’ because that was the
case 25 years ago—and I would like to
quote some of the observations of the
Ministers. Despite differences what was
their ultimate conclusion? Madam, if you
will allow me I would just quote some of
the observations of the M'nisters. First I
would like to make an observation for the
information of the hon. Members of a
Minister of China. A Minister represent-
ing China said and I quote: “The Uru-
guay Round of Negotiations was an unpre-
cedented multilateral trade negotiation. Tt
not only produced extensive and substantial
commitments on market access but it also
strenethened and expanded the study of
multilateral rules coverning world trade.
We welcome the package agreement reach-
ed at the Uruevay Round and are prepar-
ed to make efforts for its smooth imple-
mentation.” Tn regard to WTO regarding
which Dr. Mitra has raised certain basic
issues, T will come a little later. Tn rcgard
to the establ’shmant of WTO, a most dis-
tineuished representative, the Minister of
Cuba, pointed out :

“The most important feature of this new
organisation is perhaps its dispute
settlement mechanism to which.
hopefully. we may resort on an
equal footing.™

This is about the dispute settlement
mechan’sm of WTO. Dr. Mitra has raised
two points. I would like now to clarifv the
first point. If T d'd not hear him wrong,
he said that India’s share in the inter-
national trade is 0.5%. Secondly. he said
that 4.6% was incremental, according to a
study to which he made a reference.

. SHRI ASHOK MITRA : Of course, it is
incremental.

SHRI PRANAB MUKHERIJEE : Yes, it
is incremental. Thirdly, as an individual
country. US is the single largest country
so far as our exports are concerned. There-
fore, we will have to take note of all these
factors while working out our develop-
mental strategy. To this part, I will come
a little later. Dr. Mirra said. “Why did
we not stall the nepgotiations bv exercising
the veto rieht in the name of consensus
under article 17’ What would we have
achieved? Would all the developing coun-
tries have followed us? If that becomes
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the case, if everybody will follow us, then
why are we afraid of WTO? WTO is not
IMF. WTO is not World Bank. There is
no weighted voting right. Here, each
country will have one vote unlike in IMF
and World Bank. Of the 111 countries
who have signed the Final Act, 104
countries have signed the WTO and each
one will have one vote. If the. developing
countries try to combine, if they genuinely
feel that their interests need to be protec-
ted and if they are concerned about their
advancement, about the atrocious viola-
tions by the industrialised countries, they
can do it now. They would have two-
thirds majority. They would have three-
fourths majority. We must work on one
r2t of loric if we feel strange about this.
There, I agree. I agree with Dr. Mitra
and others who suggested that this should
ke the pottern, this should be the method.
This will continue both within WTO and
outs’'de WTO. But what would be a bet-
ter platform  for yon to fight it out?
Is it by being isolated, by remaining a
pariah ? We are very often talking of
the size of the Indian market. Yes, there
are 900 millilon people. But what is their
capacity to absorb? How much can we
import ? Unless we expand our exports,
we cannot do this. If we want to export,
what would bz the ground? The 40%
incremental ratio may be there in Qceania
and Asia. That may be the performance
during the first n'ne months of 1993. But
what happored in 19922 Fven in  the
erstwhile Sovict Un‘on. which accounted
frr pear'= 277 of o exports just before
pse of the system. there was a
62%decline as a resulf of which our total
exnoris r~~—~ dovn tn 3.49%. This is des-
plic the fact thoat thcre was a rise in the

general currency area to  the extent of
12¢- in 1992-93. In 1993-94, the scenario
has changed. Exports have grown bv

around 209 and we are expecting to reach
more than 21 billion dollars. Perhaps it
may be 22 billion dollars. Somebody has
poirntad out that under WTO, the interests
of the develoning countres would not be
rrotected, My ueitargtanding and apnrecia-
tion is totally different because I have the
experience and it is not imaginary. What
hanpened in Mexican Tuna case? With
one individual.«ountry. who was the vio-
lator of the rights of the develop'ng coun-
trv, resortine to  Clanse 1. putting the
veto, the interests of the develop'ng coun-
tries in the Mexican Tuna case could not
be protected. But here, if the developing
counfries can combine with two-thirds
majority or three-fourths majority, they
can do it. Wounld they combine? It
depznds on to what extent we can play
our role. Therefore, my submission,
Madam Deputy Chairman, would be, let
us prepare ourselves. 1 am prepared to
have consultations with...Yes, I am
always ready to concede.

DR. BIPLAB DASGUPTA: You have
very rightlv said that we need to organise
many countries, mobilise their opinion far
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fignting, and all that. Was any attempt
made by the Government of India to do
so? In 1991, December when the Dunkel
proposals were put forward, if the Govern-
ment had made that attempt, then in two
years, between the time when the proposal
was mooted and when it was finalised in
December, 1993, a certain amount of
mobilisation could have been effected. I
would just mention that in 1953, when
India refused to join the military pact with
the United States, India was not a very
big country, not a very powerful country.
But because- India stood out and fought,
other countries joined in—Egvnt, Ghana.
Indonesia, Yugoslavia and so on. And
eventually, WNon-alignment Movement be-
came a very powerful movement. What ¥
am asking is this: Was any attempt made
by the Indian Government? I find only
silence on your part. In these two vyears,
nothing was said. Was there any attempt
made by the Indian Government to ensure
that the Third World as a group fights
against it ?

SHRI PRANAB MUKHERJEE: I am
afraid my good friend has missed one
basic point which I have also referred to
on earlier occasions. Here I would not
like to pass on the blame on anybody else,
but the cold fact is the co-ordination which
we had till April, 1989. It is easier for
somebody to say that Brazil is whispering
or some other country is whispering that
India is respons’ble. 1 do not have the
liberty or privilege to come to that conclu-
sion. But T have a detailed discussion
with the Brazilian Foreign Minister who

was the chief negotmtor till the other
day  before he was  appointed as
the ©Foreign Minister recently. Evin
when we were waiting as to what

view the US Congress takes so far as
Clause-one mandate is concerned, 18 many
as 38 countries, under the leaa rship of
another important developing country, wrote
a letter to President Clinton. to the then
leader of the E-7 Group, the Japanere
Prime Minister, and the British Prime
Minister saying. ‘“we want an early com-
pletion of the Urucuay Rourd of negotin-
tions on the basis of the Dunkel Draft.”
Therefore, it is true. the fact remains that
the developing counfries considered this.
That is why, Min’ster after Minister,
sp=aker after speaker. said, “Yes. we have
different perceptions. we are not 100 per
cent in agreement with all the provisions.
But we consider that it is better to go
through consensus because it will provide
the rnle-based multilateral forume. it will
provide an automatic extension of most-
favoured-nation treatment hecause you can
r2ver chanpe that Article One™.

Wow a question has been raised, and Dr.
Mitra has also wpo‘nted out as to what
would happen in WTQ. Yes, the scenario
which von built un, if it happens, then the
developing countries have no case. If all
the developing countries snccumb to the
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pressure, then we cannot muster two-thirds
majority. But before going to the WTO,
there is one stage. It is the Preparatory
Committee. From the 16th of April, 1994
and 1st of January or 1st of July of 1995,
the WTO comes into existence. Now it
has been decided that from the 1st of
January. 1995 or soon thereafter, the
WTO will come into existence. So, between
16th of April, 1994 and 1st of January,
1995, there would be a Preparatory Com-
mittee. And the Preparatory. Committee’s
decision is to be taken by consensus.
In the Preparatory Committee, the decision
is to, be taken by consensus, There,
one individual member, one individual
country can veto if what has been sug-
gested in the concluding remarks of the
Chairman. goss to the¢ WTO. What was
the objective- of the industrialised coun-
tries ? The industrialised countries wanted
to get an endorsement of the Ministers at
Marrakesh as a part of the Marrakesh
Declaration, and we resisted that. Here, 1
am most grateful to my colleagues in the
developing countries for the mandate
which we received from G-15 Summit
here in para 190 of their Joint Commurigue
where it was sugeested that Trade Ministers
of G-15 countrics should meet together
and work out a common strategy that
international labour standards and social
clauses are not put as part of the Minis-
terial Marrakesh Declaration. I had a
meeting; I called a meet'ng and as many
as 13 representatives of the G-15 coun-
tries attended and thev agreed on a com-
mon strategy. Thereafter also. we had the
privilage of «calling a large number of
developing countries. In fact. in my lunch
and other bilateral d'scussions. I could
establish contact with almost 25-26 deve~

Ioning countries and we conld work ont
a common strategy and that common
strategy paid off.

Mr. Jaipal Reddv is not here. He rais-

ed a point as to why the quest on of poli-
tical stabilisation was raised

in the con-
cluding parasraph of the Chairman’s
remarks. AN the points which have been
raised in that opart of the concluding

remarks of the Chairman were raised by
some countries, and this particular point
was raised by some developing country
that they want it. And here if the hon.
Member is interested, T would like to say
fthat all of them are developing countries:
I am not talkine of developed countries,
and they wanted as we wanted that imm’-
aration policy on international trade should
be brought in. Tn resnect of nrimary pro-
ducts trade. the issue was raised bv Tvory
Coast, Camaroon. Cuba raised unilateral
or bilateral matters. The question relating
fo regional rules on FTS was raised by
Japan and Korea. Trade competition
policy including restrictive business prac-
tices ouvestion was raised by a large num-
ber of countries. What the Chairman in
his concluding remarks says is. whatever
suggestions are there, these issues should
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he considered to be included in the agenda
for the WTO during the intervening
period, by the PREPCOM. He summed
it up and brought it along with the issue
raised by the U.S., France and some other
developed countries on the international
labour standards to be linked with trade.
Alongwith that, these other issues were
raised.

A question was raised whether we rais-
ed the question of immigration policy to
counter or to frustrate the desire of the
US.A. to bring in international labour
standards. My point is not that. 1 am
opposing international labour standards
because of the fact that we are following
these standards. We are second to none
in this respect. 1mmmediately after in-
dependence, we passed Trade Unions Act
we passed Industrial Disputes Act. We
have given fundamental rights to the wor-
kers to form unions and associations and
provided for it in the Constitution itself
in 1950, within threo ,ears of our Indenen-
dence. We have built up the concept of
collective bargaining not only in private
sector but even in the public sector. And
in my previous incarnation as the Steel
Minisier, at intervals of every four years,
I had to enter into an agreement with the

steel workers and 15 to 20 per cent in-
crease was almost compulsory. But the
po.nt is not that. The point is, why are

you trying to link it with trade? Your
ultimat= objective is to put trade sanctions
and if you want to put trade sanctions.
why are you going through a circuitous
route ? If the ILO Convention in respect
of exploitation of child labour or forced
labour has not been implemented, go and
raise these issues in ILO. Go and raise
the issues of human rights violations in

the United Nations Commission on
Human Rights. Why are you linking it
with trade? A rather more relevant,

direct and apparent relationship is between
immigration policy and trade. When you
are talk'ng of trade in services, the move-
ment of natural persons, who are service-

providers, has a direct relevance. has a
direct co-relation. with trade. Therefore,
this should be taken up first. It is not

that we raised the issue just to score a
debating pont. It is not that we wanted
to raise one partlcular aspect just to pose
an aliernative issue to the others. hTadam.
Deputy Chairman, this was the reason
why we raised this issue.

A question was raised as to what would
happen if we find that the interests of the
country are not protected by this. I have
mentioned it a number of times. No
international agreement can keep anybody

bound in perpetuity. Any country—not
only India—can come out of it giving six
months notice. One can come out by

giving the World Trade Orgamsatxon six
months notice. Therefore, what is the

great problem ?
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Constitutional issues have been raised.
I would not like to go into that aspect
After all, this has been challenged in the
courts. The Constitutional issues are be-
ing adjudicated in different courts. Im
regard to the question whether the consti-
tution has been violated or not, neither
the Executive mnor Parliament are the
supreme arbiters in the matter. It is for
the courts to decide whether it is Consti-
tutional or not. When the courts are seiz-
ed of the matter, let us wait for the judge-
ment. A large number of cases are pend-
ing in the various High Courts. The
Bombay High Court has already dismissed
one such case. In some other High Courts,
cases are pending. In the Supreme Court
aiso, cases are there. Let us wait for the
wilsement

it would not be correct to say that we
tave not consulted. I would like to point
out that even earlier, immediately after the
completion of the negotiations on the 15th
December, I wrote to the Chief Ministers,
enclosing a copy of the draft act. Then
again, on 2Ist March, T wrote to them
that before T went to Marrakesh, 1T would
t'’ke to have a discussion with them. I am
zlad that some of them responded, includ-

ng some Oppositon Chief Ministers. 1
had discussion with them. , But if some-
body considers that he or she ¢an talk
only io the Prime Minister, I cannot help

it. {1t is for the Prime Minister and the
person concerned. he or she, to decide
when thev can fix up some time. After I

wroic. quite a large number of them res-
ponded. When they come, we will dis-
cuss with them. It is not necessary that
we should agree with them. But surely,
we can share our concern and we can
chare our views.

Then. about the Committee to deal with
trade-related environment. This is as per
the Rio Declaration. We are a party to
the Rio Declaration. We are a party to
Acgenda 21 of the Rio Declaration.
In the Rio Declaration, it has been sug-
gested that the World Trade Organisation
should constitute this Committee. There-
fore, it is a mandate from another inter-
national Convention to which we are =a
party. We have already accepted it.
There is some co-relation. This would
aive us an advantage because they have
destroyed the environment much more
compared to us. Therefore, it would be
to our advantage. If we can play our cards

well — T can say this very frankly to
vou, Madam, Deputy Chairman, and
through you, to the House — if we can

play our cards in a co-ordinated manner,
in a co-operative manner, if we do not
succumb to the pressures of the big powers
of course, they would put pressure—we
can gain.

Yagmohanji said that

they are getting
the largest share.

Obviously, they are
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getting the largest share. This is an un-
equal world. That is why I, myself, have

said in my statement that there is enough
heat to melt the entire arrangement if the
inequalities are not removed. I have some
lf)igures which may be of interest to Mem-
€IS, i

Here is a list published by G.A.T.T. of
the 20 countries whose share in the world
exports is more than 1 per cent. Of
course, we do not come under this cate-
gory. ‘Their share in the exports is 2,907
billion U.S. dollars out of the total oi—
roughly—4,000 billion U.S. dollars. Then,
there are others whose share is roughly
about 1,100 billion U.S. dollars. What is
the break-up? The Europcan Union—546
billion U.S. dollars, United States 465
billion U.S. dollars and Japan 361 billion
U.S. dollars. Therefore, these three coun-
tries—one group—and two other countries,
dominate the world trade. They are first,
second and third in expor: and import. It
is a hard fact, it is a reality. And if you
want to have trade, with whom shall you
have trade ? Surely, F cannot have trade
in the Sahara dcsert or the Gobi desert.
‘We shall have to trade with those markets

where the people have the purchasing
capacity. Therefore, these are important,
these are relevant (Interruptions)

THE DEPUTY CHAIRMAN: Let him
{_Ieply, please. I have to adjourn the
ouse.

SHRI PRANAB MUKHERIJEE : Madam,
on investment I would like to ra‘se one
point. I mentioned it, I am repeating it.
There is nothing in this agreement—in the
WTO, in the multilateral agreement which
will compel a country, not to speak of
India, to open any particular area for

investment. That polnt I repeat that our
investment policy decision was taken in
July, 1991 when we decided that in 34

major industries we will allow foreign
investment up to 51 per cent of the equity
route through the

through outomatic i
decision we took

Reserve Bank. That

long before 15th December. It was a cor-.

rect decision, and I do consider that was
the most appropriate decision, because we
required it.

If you loock at our developmental
strategy, from 1951 to 1979-80 we found

that our general average growth rate was -

3.5 per cent in recal termms of GDP growth
rate. We entered into a little higher
growth rate in the 80s. The average was
5.6 per cent. And if we want to have
8 to 10 per cent growth, assuming our
incremental capital output ratio remains
at 4.1, my investment should be around
27 to 28 per cent. The present rate of
savings is around 22 per cent.
fore. this\ balance six per cent is needed.
Either we shall have to satisfy ourselves
with the lower growth rate, or, if we
want to have a higher growth rate, this

balance six per cent has to be obtained.

[RATYA SABHA]
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Should we obtain it by borrowing? And
if we have it by borrowing, we know the
type of distortions which had taken place.
That route we followed. The Bretton-
woods institutions have collapsed. What
Jagmohanji has said is true—that what
they said, what they committed, they
never honoured. In the 50s it was decided
that one per cent of the GDP of the
developed countries should be transferred
for official development assistance. Except
some small countries, nobody did comply
with it. It is well below one per cent;
it is 0.7 per cent. That is a fact, and
that too became diluted. So the option
was to get your developmental assistance

from the  external sources, through
borrowu_;g, and bqrrowed money has its
cost. Therefore, if it is considered that

direct foreign investment through equity
is better, then what is wrong with it ?
And the 4.3 billion worth of investment
proposals which we have received, nearly
50 per cent of those proposals are related
to infrastructure, mainly power projects
or refineries or oil exploration. It is not
what is being talked of, that it is tooth-
paste technology. Unless we have tech-
rological upgradation—and this point 1
um trying to raise on a number of occa-
sions—it will be very difficult for us to
cope with the situation. Up to the 70s
we were doing and even if we compare
ourselves with China, our performance
nearer to that of China. and there

was
was not so much of distortion. Todav,
i think, <China is No. 11 in exports.

Their export is $93 billion, and we will
end up with 22  billion. It happened
tecause of the fact that a JIarge number
of non-resident Chinese, with the opening
of their policies in 1978, came and made
investment there, and they brought tech-
nolegy. We made a fuss over it. Let
us not sby away from our own respon-
sibility. 1 was the Finance Minister at
that point of time. In 1982 when we

tiied to open non-resident investment,
gicat fuss was made over it. Thereaffer,
there was no portfolio investment. There

When they found that
the situation in the country was not
favourable, they withdrew these. It
bappened again in 1991. While working
out your developmental strategy and
State policy, can you completely ignore
the facts? Can I today completely
ignore the fact, when I compare the
situation which prevailed in the '80s ?

SHRI ASHOK MITRA : May 1 take
a minute? Can the Mumster kindly
eplighten us about what proportion of the
actual investment that has come in belongs
to the so-called core sector ?

SHR1I PRANAB MUKHERJEE : This

were a deposits.

‘is the point I mmake, that 90 per cent of

the investment is in the infrastructural

sector.
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SHRI ASHOK MITRA : That is about SHRI PRANAB MUKHERJEE: The
the approvals. I know about that. What hon. Member knows what happened after
sbout the actuals ? 1989. tTh:dSoviet Union aci?l{ﬁpsed. That
SHRI PRANAB MUKHERJEE: The "©* Of trade was not available to us.
actuals are nearly $700 million. Madam, two, three other issues have
(Interruptions) been raised, and certain other clarifica-

Dr. Mitra was the Finance Minister of
West Bengal. He knows the gestation

riod of a power plant particularly in
Wut Bengal where it is _from 48 to 60
months. Assuming that in other parts it
is 36 months, one cannot expect that all
of the approvals which have been mven
gp to the 3ist of December, 1993,
amounting to US $4.3 billion materialised.
Up to now $700 million have come, and
rearly 90 per cent of them are for the
core sector.

SHRI ASHOK MITRA : Would you
mupply us the figures ?

THE DEPUTY CHAIRMAN: Not
now, not now. The Minister can send

you the break-ups if he feels so.

SHRI PRANAB MUKHERIJEE : There-
fore, it is not correct to say that. My
roint is that we require investment. For
that investment, what is the relevant
peint here? It is that in trade-related
investment we should not make any dis-

crimination. We did not make any dis-
crimination. Do you expect that others
will give technology to you on Yyour
terms 7

Mr. Jaipal Reddy or somebody c¢lse
teld me that 1 should not expect & free

lunch. I do not expect a free lunch, I
do not want to have a free lunch. I
want to pay for my lunch, but at the

same time 1 would like to have a good
lunch, not a rotten lunch. I would like
to have good technology. If I want to
have a good technology. I must make
investment. If I want to have a higher
growth, I must make investment.

We have heard of an alternative plan,
an alternative development strategy and
an alternative budget, but we cannot
simply forget the hard, cold fact that
very recently a national government had
to pledge its gold to get a few hundred
million dollars and that a_ State Govern-
ment had to borrow from a_ private
corporation to meet its own requircment.
1 am not passing any blame on anybody.
What I am trying to point out is that
this is the stark reality. In this stark:
reality we shall have to work out a
strategy. We cannot live in a make-
believe world. .

S. VIDUTHALAI VIRUM]:lll; :
1 1980 our interest was  actually
l?l. 7,000 crores. In 1989 it is Rs. 28,000 )
crores. It is four times. .. (Interrup-;
tions)

tions have also been sought. I will reply
to them very quickly, and then I will
complete my reply.

Mr. Chimanbhai Mehta asked whether
I agreed with the studies which Dr. Swami-
nathan_had made. I entirely agree with
bhim. That is why I am so confident.
Why am I so confident ? Wait till the
kharif season.

In some parts of the country a gam-
paign was run against me. My effigies
were burnt. Before burning my effigies,
they were beaten with broomsticks by
women in Calcutta, with due respect to
the women Members. (Interruptions)

It was in every part of the country.
But I now will most respectfully submit to
the hon. Members to give me some in-
formation if any chowkidar from the
GATT has come to any part of India to
prevent

SHRI MD. SALIM: *

THE DEPUTY CHAIRMAN : Please,
Mr. Salim, keep quiet. Please keep quiet.
Don’t interrupt. This is not the way to
behave. I am not allowing.

SHRI PRANAB MUKHERIJEE : The
hon. Member should have some decency
In using words. (Interruptions)

THE DEPUTY CHAIRMAN: I
not allowing, Mr. Salim. Please mind
your language. Please sit down.

SHRI PRANAB MUKHERJEE : I am
not taking it that way. If he talks like
that, it speaks of his own taste. I leave
it at that. What I am saying is if any
Chowkidar has come to prevent a villager
from using his Neem stick to brush his
teeth. That too I was told in a joke. I
was told in Bihar that Tulsi paita has
been patented. Therefore, let us not
indulge in these things. I am confident
all these bluffs would be called off by
the farmers, when they see the reality
after the Kharif season. They will see
that after every season of agriculture that
all their traditional rights are being pro-
tected and maintained. We are not to
bother about it. We need not cry hoarse.
From their own experience in the field
they will find whether this is beneficial
to them or whether their rights are being
taken away by some foreign agencies.

am

Mr. Mann, while making his observa-

‘tion has very correctly pointed out—and
I say, yes, it is true—that our industry

*Not recorded.
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is_much more protected than our agricni-
ture and our terms of trade are not
favour of agriculture. 1 agree with him.
That is one of the reasons why we could
not have major achievements. Of course,
my leftist friends will agree with me that
we have not been able to introduce land
reforms in various parts of the country.
If we could have done it, perhaps both
investments and terms of trade would
have been in favour of agriculture and
its achievements would have been much
larger than what we are having today.

On the basis of my calculations on
some studies made by the UNCTAD
about gains from trade—I have not gone
by the World Bank -calculations—even if
our share in the international trade re-
mains the same and even if I assume
that there would be a nmormal growth,
there would be a net increment of export
earning to the extent of $1.6 biliion to $2
billion per yvear.

Lastly, one hon. Member referred to
some observation published in the Hindi
daily, Jagran of Kanpur. 1 could not
read that Hindi daily myself, but 1 was
told that some news item to that effect
did appear. But it was not correct, It
was contradicted. I do not know whether
it has come to the notice of the hon.
Members or not.

I would not like to take more time of
the House but I would again like to
reassure the hon. Members that it is not
the intention of anybody in the Govern-
ment, be it myself, be it the Prime
Minister or anybody, to compromise- the
basic national interests. If our interests
are threatened—and I do not rule out the
possibility—and when the issue of a uni-
lateral action by a certain State to
threaten our interests comes up and if
our interests are threatened by their trade
designs, we shall fight it out. We shall
fight them in GATT. I can assure you
that we shall fight to the last.

DR. BIPLAB DAS GUPTA: We are
not satisfied with the reply of the hon.
Minister ... (Interruptions)
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SHRI S. VIDUTHALAI VIRUMBI :

Madam, we are not convinced by the
reply of the Minister. The country is

+{ 1 Transliterated in Arabic Script.
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sold out. The attitude of the Govern-
ment is against the people. Therefore,

we stage a walk out.

(At this stage some hon. Members left

the Chamber.)

SHRI SIKANDER BAKHT : Madam,
the Government is complctely ignoring
the emotions and the agitating minds of
the people of this country. The Govern-
ment is ignoring to take the Parliament
and the people into confidence. In view
of the attitude of the Government and
for compromising the economic sovereignty
of this country, in protest we are staging
a walk out.

(At this stage the hon. Member left
the Chamber,)

SHRI TINDIVANAM G. VENKAT-
RAMAN : Madam, the Minister has not
answered any of my points. Therefore,
I am also staging a walk out.

(At this stage some hon. Members left

the Chamber.)

THE DEPUTY CHAIRMAN: You
are walking out, please walk out,

PAPER LAID ON THE TABLE—Contd.
Notification of the Ministry of Finance
THE MINISTER OF STATE IN THE

MINISTRY OF FINANCE (SHRI M.

V. CHANDRASHEKHAR MURTHY) :

Madam Deputy Chairman, I beg to lay

on the Table a2 copy (in English and
¥lindi) of the Ministry of Finance
(Department of Revenue) Notification

G.S.R. No. 393 (RE), dated the 21st April,
1994, prescribing basic customs duty of
Rs. 55 per kg. and Rs. 50 per kg. as
standard and preferential rates respectively
for almonds in shell falling under sub-
heading No. 0802.11 of the Customs
Tariff Act, 1975, together with an Ex-
planatory Memorandum thereon.

fPlaced in Library, See No. LT-5668/94]

THE PUNJAB GRAM PANCHAYAT,
SAMITIES AND ZILLA PARISHAD
(CHANDIGARH-REPEAL) BILL, 1994

THE MINISTER OF STATE IN THE
MINISTRY OF HOME AFFAIRS (SHRI
P. M. SAYEED): Madam Deputy
Chairman, I move for leave to introduce
the Pumab Gram Panchavat, Samities and

7illa Parishad (Chandigarh-Repeal) Bill,
1994,

The guestion was put and the motion was
adopted
SHRI P. M. SAYEED: Madam, I

introduce the Bill.

THE DEPUTY CHAIRMAN: The
House is adjourned till 11 o’clock
tomorrow.

The House then adjourned at
two minutes past seven of tbe
clock till eleven of the clock on
Friday, the 22nd April, 1994.
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